BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH,
AT CHENNAL.
ORIGINAL APPLICATION NO. 9 OF 2022

IN THE MATTER OF:-

PISATI INDIRA REDDY AND ANR ....APPLICANTS
VERSUS
UNION OF INDIA AND 32 OTHERS ...RESPONDENTS
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2. 01.03.2002 | Copy of G.O.Rt.N0.153 regarding Al 17

constitution of the committee to identify
standalone site for mining

3. 22.03.2006 | Copy of G.0.Ms.No0.89 wherein the A2 19
committee declared an extent of
Ac.670.29 Gts as mining zone

4, 07.06.2007 | Copy of G.0.Ms.No0.138 wherein the A3 24
government allocated quarry lease to
41 lease holders.

5. 14.11.2007 | Copy of G.0.Ms.No.294 wherein A4 29
allocation of quarry lease with
conditions

6. 15.12.2007 | Copy of G.0.Ms.N0.349 wherein A5 33
guarry lease allocated to Sri. Narsing
Rao.

7. 20.07.2017 | Unexpired quarry lease transferred to A6 37
Respondent No.11 From M/s. Balaiji
stone metal Industry, Prop. Sri. D
Narsing Rao.

8. |17.06.2022 | Letter of intent by the Government of A7 38
Telangana




9. 5.04.2022 | Application for environmental A8 39
clearance filed before the SEIAA

10. | 14.02.2019 | Sale Deed executed by Sri Renuka A9 40
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12. | 21.10.2021 | Copy of Consent to Operate issued by | All 46
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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH,
AT CHENNAL

ORIGINAL APPLICATION NO. 9 OF 2022

IN THE MATTER OF:-

1. PISATI INDIRA REDDY,

W/o Late P.Ram Reddy,

Aged About 64 years occ: Organic farmer,

R/o H.No. 183, Sadashiva Heavens,
PeddaAmberpet village, Abdullapurmet Mandal,
Ranga Reddy district, Telangana -501505.
Mobile N0:9391013054

Mail: Indiraramayoqi@gmail.com and Anr.

2. AKITI NIKHIL KUMAR REDDY

S/o Akiti Rama Krishna Reddy,

Age About 26 years, H.No.2-6,

Chinna Ravirala, Abdullapurmet Mandal,

RangareddyDist, Telangana-501505.

Mobile No. 9666905777

Mail; advaravan@agmail.com ~APPLICANTS

VERSUS

1. UNION OF INDIA,

Rep. by its Secretary,

Union Ministry of Environment, Forest &CC,
Indira Paryavaran Bhavan,

New Delhi-110003.

Phone: 011 24695262,24695265
Mail: secy-moef@nic.in and 32 Others ...RESPONDENTS
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ADDITIONAL COUNTER AFFIDAVIT ON BEHALF OF THE

RESPONDENT. NO.11

|, BudidhiNandha Reddy, Rep by its Proprietor of M/s. Tirumala Rock
Sand Manufacturing Unit and mines, Plot No-464/465, Saheb Nagar Kalan,

Hayathnagar, Vanasthalipuram, Telangana -500070, do hereby solemnly affirms

and sincerely state as follows:-

1.1 respectfully submit that, | am the 11th Respondent herein i.e., Mfs.
Tirumala Rock Sand Manufacturing Unit and as such | am well
acquainted with the facts of the case.

2. Atthe outset, | deny each and every averment, allegation, statement, raised
in the above titled application, as being wholly baseless, misconceived,
contrary to facts and records, devoid of substance, and unsustainable either

in law or on facts, except to the limited extent of those matters which are

specifically and expressly admitted herein,

Business activity of the Respondent No.11:-

3. Itis to submit that the Respondent No.11 herein is engaged in the business

of operating an independent Stone Crusher at Sy. No0.246/AA, 247/A,
247/AA8249/AA, Bandaraviryala (V), Abdullapurmet (M), Rangareddy
District, Telangana and Rough Stone & Road Metal Quarry At (Mine No

32a), Sy.No. 268, Bandaraviyala(M), Rangareddy District, Telangana.
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Allegations raised by the Applicant as against Respondent No.11

4. | further submit that, the applicant has raised the following allegation as
against the Respondent No.11 in paragraph 6(i) of the original application
and the same is extracted below for the convenience of this Hon'ble
Tribunal;

E. Respondent No. 11, Tirumala Rock Sand Manufacturing Unit,

Bandaraviryala(V), Abdullapurmet(M):

())"No Environmental clearance and CFE

(ii) Closure Order Issued on 11-12-2019, whereas the order was
revoked upto 29-01-2020

(iii) Later, Show cause notice was issued for non-compliance of

Board standards on 07-01-2021.

Reply of the Respondent No.11 as against the allegations raised by the

Applicant:-

5. In response to the allegation concerning Consent to Operate, it is
respectfully submitted that the unit has obtained all requisite consents from

the date of its establishment, and the same have been subsequently

renewed by the Board.

For Ml's. Tirumala Rock Sand Manufacturing Unit
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FINDINGS OF THE TELANGANA STATE POLLUTION CONTROL BOARD IN

RESPECT OF RESPONDENT NO.11:

6. In response to the allegations raised by the applicant, the Telangana State
Pollution Control Board has filed its report before this Hon’ble Tribunal on
20.04.2022. In the said report, at pages 11 and 12, the TSPCB has clearly

recorded the following observations, which are extracted hereinbelow:

Findings of the TSPCB as against the Crusher:-

a) The crusher has obtained CFO vide order dated 21.10.2021
which is valid upto 31.12.2030.

b) The Board issued closure orders to the crusher on

11.12.2019. Subseguentlz, the _Board issued Revocation of
closure orders vide order dated 29.01.2020. The Board has
2 YIUC Order dated £9.01.2020. The Board has

Issued directions to the industry for non-compliance of Board

conditions vide order dated 26.03.2021.
=071 VIUE oraer dated 26.03.2021.

c) Compliance of Directions vide Order No. RR-I-SC/TSPCB/U-

V/TF/2021-13 Date: 26.03.2021 & 20.12.2021
e T I gle. £0.09.2047 & 20.12.2021

S.No Directions Compliance

1. The industry shall provide | The crusher has
cladding to the vibrating screen | provided cladding to
SO as o arrest the dust]|the vibrating screen

emissions

2. The industry shall cover the | The crusher has
screen with M.S. Sheets so as to covered the screen
arrest the dust emissions with M.S. Sheets

3. The industry shall provide an | The crusher has

elevated closed bunker for provided closed dust
collection of dust and the dust

conveyor has to be fully covered

For MJs. Tirumala Rock Sand Manufacturing Unit
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with M.S. Sheels. Loading of
dust shall be done directly into
the trucks which should be
brought below the bunker/bins

bunker to store the
Stone dust

The industry shall regularly carry
out sprinkling of water at raw
materials loading and at transfer
points to control dust emissions.

The  crusher s
carrying out water
sprinkling at raw
material loading and
transfer points

The industry shall construct wind
breaking walls to prevent dust

Spreading to the surrounding
areas

The industry has
provided wind
breaking walls
around the crusher
to prevent dust
spreading to the
surrounding areas in
3 directions except
east direction

The industry shall construct
metal roads within the premises

The crusher has laid
metal roads within
the premises

The industry shall carry out
regular cleaning and wetting of
the ground within the premises

During the
inspection the
crusher was wetting
the ground within the
premises

During the inspection the crusher
was wetting the ground within the
premises

The industry has
developed greenbelt
all  around the
boundary

The suspended particulate
matter measured between 3 mtrs
and 10 mirs from any process
equipment of a stone crushing
unit shall not exceed 600
micrograms/m3

The Board will carry
out emission
monitoring. Based
on the monitoring
report, the crusher
will be reviewed in
the ensuing Task
Force meeting

10.

Industry  shall  take  all
precautionary  and  safety

The representative
of the crusher has
informed that they

For Ms. Titumaia Rock Sahd Manufacturing Unit
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measures  during  process | are taking all safety
operations. measures

11. The industry shall submit Bank | Not submitted
Guarantee of Rs. 1.0 Lakh.

R11(A) — M/S. TIRUMALA ROCK SAND MANUFACTURING UNIT (MINE NO

32A), SY.NO. 268 BANDARAVIYALA(M), RANGAREDDY DISTRICT

BRIEF BACKGROUND ABOUT THE MINING SITE:-

. Committee constituted by the Government of Telangana to identify the
area for mining in the year 2002:-

I respectfully submit that, the State Government vide G.O.Rt.No. 153, Dated
:01-03-2002 (ANNEXURE-1) constituted Mining Zone Committee for
Rangareddy District with District Collector/Joint Collector as Chairman;
Representative of Urban Development Authority concerned as Member,
Asst. Director of Survey and Land Records as Member, Environmental
Engineer, Pollution Control Board as Member; Nominee of Director, Mines
Safety Region, Hyderabad as Member; Representative of AP Stone
Crusher Owner's Association as Member and Asst. Director of Mines
&Geology as Member Convener to identify lands for Mining Zone for

exclusive quarrying of stone and construction material, wherein activity

other than quarrying is prohibited. Once an area is identified as Mining

Zone, no permission for house construction shall be allowed around

the Mining Zone. The Mining

Zone Committee shall consider all

For MJs. Tirumala Rock Sand Manufacturing Unit
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relevant aspects such as Safety, Environmental protection etc., for
lands identified as Mining Zone.

ii. Site identified by the Committee in the year 2005 At Bandaraviryala
Mining Zone:-

8. Itis submitted that the Mining Zone Committee identified Ac.670.29Gts of
area in Sy. No.268 of Bandaraviryala Village for creation of Mining Zone
following the orders of the Hon'ble Supreme Courtin Civil Appeals No. 1907
& 1908 of 2000, dt:12-12-2003 wherein Supreme Court delivered
judgement allowing quarrying / crushing operations beyond 1Km from any
water body / lake reservoir and 500Mts from human habitation. The Mining
Zone Committee on 31-10-2005 reviewed the matter and submitted
proposals to the Government, through Director of Mines & Geology for
publication of nofification in official Gazettee to declare the area
Ac.670.29Gts in Sy.No.268 of Bandaraviryalaas Mining Zone. The
Environmental Engineer, State PCB who is also member of Mining Zone
Committee present during mining zone committee review meeting on 31-
10-2005 has given clearance for declaring Ac.670.29Gts as Mining Zone.
The quarry lease holders, whose quarry lenses are cancelled elsewhere
under public interest are to be rehabilitated in Bandaraviryala Mining Zone.
The State Government after careful consideration of the proposals, vide
G.0.Ms.No.89, dated 22-03-2006 (ANNEXURE-2) declared over an extent
of Ac.670.29Gts falling in Sy.No.268 of Bandaraviryala Village as Mining
Zone with the following conditions.
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a) In the Mining Zone all other activities other than quarrying will be
prohibited.

b) No permission for house construction shall be allowed around the
Mining Zone. Plantation shall be taken up in this area on top priority
and maintained properly.

c) The Mining Zone shall be exclusively for quarrying of road metal and

other material being use in construction activities etc.,

The Government also stipulated following conditions in regard to blasting

and environmental measures and for strictimplementation of maintaining of

safe environment.

i.  Sprinkling of water for dust control.
ii. ~ Taking steps for forestation in the peripheral zones as green belt and
its proper maintenance.
ii. Maintaining of the roads.
iv.  Preventing indiscriminate quarrying other than the area earmarked
for quarrying purposes within the Mining Zones.
10.1t is submitted that the State Government vide G.0.Ms.No. 138, dt:07-06-
2007, G.0.Ms.No.294, dt:14-11-2007 and G.0.Ms.No.349, dt:15-12-2007
(ANNEXURE-3 TO 5) allotted quarry leases over an extent of Ac.510.45Gts
including Ac. 100.45 area covering green belt; common area and
internal roads in Sy.No.268 of Bandaraviryala Mining Zone in the year 2008

for (15) years period from 2008 to 2023 to (41) quarry lease holders /firms,
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whose quarry lenses were cancelled under public interest as rehabilitation
mensures with following conditions.
a) Sprinkling of water for dust control during crushing operations.
b) Taking steps for forestation in the peripheral zones as green belt and
its proper maintenance.
c) The allot tee shall pay and maintain internal roads for transportation
from quarry to crushing units and in between the quarries / crushers

at their own cost.

Unexpired Quarry lease transferred to Respondent No.11:-

11.1t is submitted that the quarry lease was granted in Sy.No.268 of
Bandaraviryala Mining Zone in the year 2008 for a period of (15) years from
2008 to 2023 to (41) quarry lease holders /firms. Subsequently, the quarry
lease was transferred from M/s. Balaji stone metal Industry, Prop. Sri. D
Narsing Rao which was granted by the Government of Telangana in favour
of the M/s. Tirumala Rock Sand Manufacturing Unit i.e., Respondent no.11
(ANNEXURE-6). The relevant para vide order dated 20/07/2017 is extracted
below;

Through the reference 1" cited, the Deputy Director of Mines &

Geology, Hyderabad granted transfer of quarry lease for stone

& Metal over an extent of Ac.12.45 over an extent of Ac.12.45

i.e., Ac.6.0 in A-Zone (block No.32A) & Ac.4.0 in B-Zone (block

No.328) and Ac.2.45Gts in_common area in_Bandaraviryala

Mining Zone In_Sy.No.268 (Govt. Land) of Chinnaraviryala

For M]s. Tirumala Roék Sand Mahufacturing Unit
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Village, Abdulapurmet Mandal, Ranga Reddy District in favour

of M/s.Sri_Thirumala Stone Sand Metal _Industry, Prop

Smt.B.Prabhavathi from M/s.Balaji Stone Metal Industry, Prop.

Sri. D. Narsing Rao for the unexpired portion of the lease period

l.e., upto 16-06-2023 subject to submission of SQP, EC/CFE by

transferee in their name_ within (3) months from the date of

execution of transfer deed and also subject to the conditions

Stipulated in the original qrant proceedings and all the terms

and conditions laid down in the TSMMC Rules, 1966.

12.1tis submitted that the State Government vide G.0.Ms.No.89, dated 22-03-
2006 declared Ac.670.29Gts of area in Sy.No.268 of Bandaraviryala as
Mining Zone as per the Supreme Court judgment issued in Civil Appeals No.
1907 & 1908 of 2000, dt: 12-12-2003 with certain conditions or protection of
Environment, Safety etc., The Mol of Central Government issued EIA
notification No. 1533, dated 14-09-2006 1.0., after declaration of
Bandaraviryala Mining Zone on 22-03-2006. Therefore, the contention of the
Petitioner that the Government declared Bandaraviryala Mining Zone on 22-

03-2006 without conducting cumulative environment impact study as per EIA

notification dated 14-09-2006 is not tenable.

Requirement of EC is not mandatory:.

13.1tis respectfully submitted that one M/s. Balaji stone metal Industry, Prop.

Sri.D Narsing Rao was granted a unexpired Quarry lease by the Government

For MIs. Tirumala Rock Sand Manufacturing Unit
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of Telangana which is valid until the year 2023. From the transfer order
issued by the State of Telangana, it is evident that the said lease was
subsequently transferred to M/s. Tirumala Rock Sand Manufacturing Unit,
i.e., Respondent No.11 from M/s. Balaji stone metal Industry, Prop. Sri. D
Narsing Rao. Therefore, under the law, the said transfer does not amount to
an expansion of activity or a change in the nature of operations by the
transferee. Consequently, the requirement for obtaining a fresh
Environmental Clearance (EC) under the provisions of EIA 2006 does not
arise in the absence of any modification, expansion, or renewal of the mining
activity. Itis a settled position that the need for EC arises at the time of lease
expiry or when the project proponent seeks renewal or proposes changes in
the nature or extent of operations. In the instant case, as the lease remains
valid and unexpired, the excavation carried out by Respondent No.11 cannot

be treated as illegal.

Extract from the EIA Notification

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986, read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986 and in supersession of the notification number
S.0. 60 (E) dated the 27th January, 1994, except in respect of things done
or omitted to be done before such supersession, the Central Government

hereby directs that on and from the date of its publication the required

construction of new projects or_activities or the expansion or

For MJs. Tirumala Rock Sand Manutacturing Urit
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modernization of existing projects or activities listed in the Schedule
to this notification entailing capacity addition with change in process

and or technoloqy shall be undertaken in any part of India only after

the prior environmental clearance from the Central Government or as

the case may be, by the State Level Environment Impact Assessment

Authority, duly constituted by the Central Government under sub-section (3)

of section 3 of the said Act, in accordance with the procedure specified

hereinafter in this notification.

From the above provisions that the requirement for
Environmental Clearance (EC) is attracted only in cases of expansion beyond the
existing lease parameters or upon renewal of the lease. Therefore, any excavation
carried out under a valid lease and permit issued by the State government cannot
be deemed illegal in the absence of such expansion or renewal. Furthermore, it is
pertinent to note that the project proponent has duly paid the seigniorage fee for
the excavated material, a fact which has also been acknowledged by the Ministry
of Environment, Forest and Climate Change (Moef&CC). This reinforces the
position that the mining operations were conducted in accordance with the terms

of the lease and the applicable statutory framework,

Application for enviro nmental clearance submitted by the Respondent No.11

for renewal of quarry lease:

14.1t is further submitted that, after cessation of quarry operations, the 11th

Respondent approached the Government of Telangana vide application

For Mis. T |n;malaﬂu|:k Sé;(!—l—d;riulac!uring Unit
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13

dated 17.06.2022 (ANNEXURE-7) seeking renewal of quarry lease whereby
the Respondent No.11 was directed to obtain Environmental Clearance (EC)
as a prerequisite for processing the said renewal. Accordingly, the 11th
Respondent has submitted the application for Environmental Clearance and
has also paid the requisite fee for appraisal (ANNEXURE-8), The application
is currently pending consideration before the competent authority.

15.1tis to reiterate that, the Telangana State Pollution Control Board, vide Order
No. ABP/TSPCB/RO-RR-I/CFE/2018-2469 dated 31.07.2018 (ANNEXURE-
10), issued Consent for Establishment (CFE) in favor of 11™ Respondent
for establishing a stone crusher in Sy. No.246/AA, 247/A, 247/AA&249/AA,
Bandaraviryala (V), Abdullapurmet (M), Rangareddy District, Telangana.
Pursuant thereto, the 17™ Respondent obtained Consent for Operation
(CFO) dated 21.10.2021 (ANNEXURE-11), which is valid up to 30.12.2030,
issued by the Member Secretary, TSPCB. This shows has complied with all
legal and environmental requirements applicable to its operations.

16. 1 further submit that, the 11th Respondent has duly applied for Environmental
Clearance (EC), which is presently pending consideration before the
competent authority. Hence, the Applicant has misled this Hon'ble Court by
suppressing these material facts and attempting to create a contrary
impression regarding the Respondent's compliance status.

17.1further submit that, the Respondent No.11 has also obtained factory license
from the Govt. of Telangana dated 10.12.2019 is annexed as (ANNEXURE-

A12), These licenses, granted by the competent statutory authorities after

For Ms. Tirumala Rock Sand E!ériufacturing Unit
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due verification and satisfaction of all legal requirements, clearly establish
that my operations are duly authorized and in strict compliance with the
governing laws.

18.The 11" Respondent has paid the Bank Guarantee and complied as per
the directions of TSPCB (ANNEXURE A13), which is a part of Environmental
clearance documentation are detailed below;

(i) Bank Guarantee Rs. 2,52,000/- vide BG No. 8627IPEBG230035, dt.
27.07.2023 for implementation of Remediation Plan, Natural
Resource Augmentation Plan and Community Resource
Augmentation Plan along with action plan.

(i)  Demand Draft of Rs. 3,05,761/- for penalty amount vide DD No.

672262, dt. 29.07.2023 drawn on Karnataka Bank.

9. | respectfully submit that the Joint Committee constituted by this Hon'ble
Tribunal, in its report dated 22.04.2022, has categorically observed that “the
Surveyor of Mines Department was also present and verified the
boundaries of the quarry leases and found that the lease holders are
working within the granted area as per the executed sketch and no
illegal quarrying is noticed.” In view of this unambiguous finding, it is
evident that no excess mining, encroachment, or violation of the lease
conditions has been committed by this Respondent, and hence the |
allegations made in the Original Application are wholly unfounded and

devoid of merit.
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In the above submissions and the documents annexed herewith, it is
most respectfully submitted that Respondent No.11 has complied with all
directions issued by the TSPCB and has obtained all necessary consents and
permissions to operate the unit. The allegations in the present Original
Application are false, incorrect, and contrary to the facts and circumstances of
the present case, and are therefore liable to be dismissed in limine with

exemplary costs

Further, it is vital to submit that the Applicant has intentionally purchased
the land situated both inside (ANNEXURE-9) and within the buffer zone of the
mining area as declared by the Government of Telangana, wherein only mining
activities are permitted and other activities such as construction of houses and
agricultural activity are prohibited. Despite knowing the factual position of the
land, the Applicant purchased the said property for reasons best known to

them, and hence, the present allegation is frivolous and malicious.
PRAYER

In view of the above, it is most respectfully prayed that this Hon'ble Tribunal may
be pleased to:

a. Dismiss the above Original Application with exemplary costs insofar as the
allegations 'raised against Respondent No.11 is devoid of merit,
unsustainable both in law and on facts, and are based solely on
presumptions and surmises.
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b. Pass such order or other order as this Hon'ble Tribunal may deem fit and

proper in the facts and circumstances of the case and thus render justice.

VERIFICATION

I, BudidhiNandha Reddy, Rep by its Proprietor M/s. Tirumala Rock Sand
Manufacturing Unit and mines, Plot No-464/465, Saheb Nagar Kalan,
Hayathnagar, Vanasthalipuram, Telangana -500070, do hereby verify that the
contents of the above paragraphs are true and correct to the best of my knowledge

and belief, and are based on legal advice and that | have not suppressed any

material fact.

Dated at Chennai on this the11thday of Dec, 2025
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17 ANNEXURE - A1
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..............................................................................................

INDUSTRIES AND COMMUERCE (MINES.II) DEPARTMENT

G0N, 153 Datod: 01-03-2002____
‘ ..*-"""_-_-

I Fromihe Director of Mines and Geology, Lelter No.35990/R2-3/99,
dls-12-2001,

CURDER;

Rapid orbunisation hag vesulted in the expmngion of residential colonics
cloge to the sweeas in which quany lvases have been granted, This has led Lo [requent
tepresentations frone Residents Agsociotions for cancellation of e leases and
prohibilion o quanying operationg, Ou the olher hand, the Association of Crusher
owners sl quasry lense holders hnve been cepresenting that they have estublivhed
e stono crushers long ngo incuning huge exponditure and that ut tie line of tuking
lenses it estnblishment of crushers, there were no habitntions. They have also
merdionod Mat i the rocont pakl pennistions have been accorded for constiniclion
ol houses i (hone nrenn cenulting in conllict witi locul people.

2. lnving congidered the maiter carelitlly ond nfler due consideration of all
iolovant aspects such ar saldly, environmeontal profoction ns well ns Ui nsed to
engure  ovailubility ol material tor the construclion industry and reulieation of
Govermenl revenue,  Govenmient have decidod (o crente Mining Zones where
sclivily ofher than quanying will be prohibited. Once an area is identified o8 u

Mimng Zone, no pernussion for houss construction shall ba allowad around the
Mining Zone.

3. I order lo adentify [he lands to be included in the Mining Zone,
Govoernment hwroby conglitutes tho Tollowing Commillees {or Dislricts of Rungn

Redily, Medal, Nalgonda mul Chittoor, where the problem i very severe.

l) Dixtrict Collector 7 1ot Callaclor, .e- Chainnon

2)  Repregentutive of Urban Development -e«  Member
k]‘ Aulhorily concerned.
\

) Assisiant Divector, Sirvey & Land Records  --- Membor
1) Loviromoental Engineer,
Pollution Convol Bowd e Member
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5) Nominee of Director, Mines Safely vees  Momber y
Region 171, Hyderahad,
G)r Representative ol AJLStone Crusher === Member
Owner’s Axgocinlion ' '
lr'

1) Asggiyimt Direclor ol Miney & Cieojogy «=  Member
. Couvenor

. e above Commitiee is entrigied willi the rorponsibilily of idehlifying
Indy to be mmeluded i the Mining Zoner williin (he vespeclive  dislricts [or
exclusive qmurying ol rowd wetal, The Collector 7 Joint Colleclor 18 requesied. v
hold the Commillee meelingn md Jorward n report lo the Government williin theee
wonthk poritively.

(BY ORDER AND INTHE NAME OF GOVERNOR OFF ANDIHRA PRADESH )

MINNIE MATIEW
PIINCIPAL SECIUTIALRLY I'O QOVERNMEN'T

To
‘e District Calleclor,
Nalgondiwllnga Reddy/Medul & Chilloor,
The Connninsioner, Survey, Setlleients & Land Records,
Hydernband.

e Socrelary, AL Pollution Controal Board,, Hydorabacl,
e Hyderubud Urbwn Development Aulliorily, EHyderabad./
Tirupathi Urban Development Aullwority, Tiruputhi,

~The Diveclor of Miner nnd Gealagy, Tydernld,
Tho Dirvector, Minog Salely,
O/0 Direclorale Qeneral ol Miney Salely,
Soulliern Zono, 16-11-SE1/D/221,
Salivohann Nager, Malokpel Post Ol ee, Hyderabnd +36.
Tie Deputy Director ol Mines and Gaology,
Hyderubs/Nizamabud/Cuddnpah.
The Axsistant Director of Mines aid Geology,
Ranga Reddy/Medul/Nulgondn/Chilloor,
‘e Arsistant Diractor, Survey & Liund Rocorda,
Nulgondw/Rangn Reddy/Meduk & Chitloor District.
Thoe Eovirownentu! Engineer, AP.Lollution Cottroul Bowd,
Nalgondu/Ronga Reddy/Medid/Chittoor Dislriel.
The Prexident, A.P.Stone Crnghers Owners Agson,,
33-25-347D, Wam Buildery, Dr.BJme 1no Hogspitdd Rond,
Surynrnopel, Vipnymvindn - S20002,
Copy lo " .- )
Tha Revenuo Depiviinient,
The MA & UD Depardment

SIMie
/1 wla - T 1
! Torwarded Ly orde /I | ’é [/f/fﬂf"‘z _
SECTION OFFICER
| \
!."-:.-MLL RPN AV SlHH } P;__ JL'OU,L_ pe - d.\""‘ . __ 3 —J OV
e —————— ———— . -

(PN [nww-ﬂi‘_r:ll-d &s'{b Lﬁ-’f\h“‘““““""“;ﬂq M‘\)mfh ;
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Y VI  anc

Mines and Quarries - Creation of ‘Mining Zc;nertztrgBLh; %L;réé'ﬂ%u?;zg E;TH;‘;
: ' : -

around the twin citles - Areas falling in Sy.No. / -
Hayatnagar Mandal, Ranga Reddy District over an extent of Acs.670.23 Gts. declared

as “Mining Zone"” - Orders - lssued.
a Mg o _—_ ~ -~~~ - —

—
—_—

INDUSTRIES AND COMMERCE (M.11) DEPARTMENT

. Dated: 22-3-2006
G.O.Ms.No.89. Read the following:

1. G.O.Rt.N0.153, Ind. & Com. (I.II) Dept., dt.l‘-3-2002. R
2. DMG proposal in ADMG, Ranga Reddy Dist. Tile No 14 32/M7 2002,

ORDER:

1. The quarrying activity In and around twin cilies qf l-ivde:l‘abank .:-:r.l,..
Secunderabad is in vogue for the last few decades. Due to rapid urbanization “_r*_‘j
expansion of residentlal colonies nearby the quarry leased areaf: anc' _fre::;_:fe-...
representation by the resident associations, the Government  [3k:1ig :
consideration of certaln aspects such as safety, environmental protection an...' $e
ensure availability of material for the construction industry felt the need for ::re;.:ur':_:
exclusive quarrying areas in the outskirts of the twin cities and declanng tham =
“Mining Zones”.

2. In order to identlfy the areas to be included in the mining zone, Goverrme .
vide G.0.Rt.No:153, Industries and Commerce (M.11) Department dated 01-03-2&-‘;
issued orders constituting a committee in the Districts of Ranga Reddy, r-'.ledan.
Nalgonda and Chittoor. The committees comprises of the respective: District
Collector / Joint Collector as Chalrman, representatives from Urban Developmen’
Authority, Assistant Director Survey and Land Recoras, Envirornmeniai cug.ies
Andhra Pradesh Pollutlon Contro! Board, nominee of Mines Safety, representative
Andhra Pradesh Stone Crusher Owners Association as members and AsSISten.
Rirector of Mines and Geology Member-Convener.

3. The Convener of the Mining Zone Committee, Ranga Reddy District (Assistaid
Director of Mines and Geology, Hyderabad) has reported that after studying varcus
aspects, felt that there Is urgent need for creation of Mining Zone by relocation of tn«
existing quarry leases in the sub-urban Mandals of Ranga Reddy District which ore
falling near to the habitation. The Mining Zone Committee of R.R. District nutic
identified the area falling in Sy.No.268 of Bandaraviryala village, Hayatnagar inenca

suitable for creation of Mining Zone taking into consideration the ‘base map’ of 1«
salient features of the said area.

#

4, A detalled survey was conducted in respect of the proposed Mining Zone frerm
21-07-2003 to 29-07-2003 and marked the outer boundary of Sy.No.268 o!
Bandaraviryala on.the Village map duly showing the assignments. The survey &lso
demarcated the area on the ground around the survey number by taking reference
numbers. The total area after demarcation worked out to Ac.670.29 Gts. Thare
were assignments in the area covering about acres 135,00, There are cartain fpai’z
lands in Sy.No.248, 250, 251 and 252 found to be surrounded on all sides by sur.e,
‘No.268 of Bandaraviryala Village. In the meanwhile M/s Sdnathana Yoga Prachara
Samithi represented by its founder Sri P. Ram Reddy filed a representation befors

the Hon'ble Minister for Mines and Geology on 12-08-2004 stating that Sy.No Z5¢C

251 B 253 of Bandaraviryala Village are their patta lands and requestec the

Government either t(o abandon the proposal of Mining Zone in Sy.N0.268 cof
Bandaraviryala Village or to provide alternate suitable area to the Samithi ir neu o!
their patta lands. The Samithi also requested compensation for the structures of the
Samithi located In Taramathipet Village for ashram buildings. The matter . as
discussed by Mining Zone Commitlee on 8-9-2004 in detail and the Commutie?
decided to acauire the patta lands of the M/s. Sanathana Yoga Prachara Samithr fo”
the purpose of establishing stone crushing units within the Mining 2one and the
District Collector, Ranga Reddy Lo provide alternate equivalent lands else where .-

metias with the Samithi and facilitate. =T
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o a af
S In addltion to the identification of the area for Mining Zone In Sy.No.263 of

. . feasibility, aspet,- .
virvala village, a study was also taken-up 1o explore the &y Y.
ian&?'ﬁnu:n sf ‘Centralized Quarr"quesc; I?Stedml(:tthv?a?éﬂ;:E;?\;af:\nshi‘:%:tdhmﬂ:g;; .,
Mandal), Kokapet (Rajendranagar Mandal) an e rivdersbdd © -
with Indlvidual quarry leases In and around twlin citie Yy

g:;f gfgfnnds;?gbad by shifting and relocating in the proposed Mlnlrng fo;esul:rra ’ '
phasec manner. The Committee also recommended for c:ancellatlondo certals :I stemy

leas~s falling near to the habltation. The concept of Centra!izeh Quatrrym trc il

was suggested for elfective exploltation of the mineral deposits In the sljlfs :3 a w
sclentific manner by employing latest techniques of blasting and pollution contr t
methods In these areas. The plotting of quarries with reflerence (o nealres
habltation/water body/lake was undertaken for the areas proposed for Centralized
Quarrles duly keeplng In view the Hon'ble supreme Court of Indla judgment
dated.12.12.2003 In a batch of Civil Appeals Nos.l_Q‘O? and 1908-of 2000 flled by
Quarry-owners of Ranga Reddy District, wherein’ the Supreme Court of Indla
delivered judgment allowing quarrying/crushing operations beyond 1 KM from any

water body / lake reservolr and 500 Mts, from human habitation subject to clearance

from Pollution Control Board, Further details are belng worked out for the areas
proposed for declaration as ‘Centrallzed Quarry' system duly keepinp the upcoming
projects of Government In the areas, and alse human habltations and other

institutions.

6. The Mining Zone Committee of Ranga Reddy District on 23-09-2003 taken
certain declsions Including creation of Mining Zone at Sy.No.268 of Bandaraviryala
village, Hayatnagar Mandal, Ranga Reddy District over an extent of Ac.670.29 Gts.,
subject to cancellation of asslgnments by the Revenue Department.

r Finally, the Mining Zone Committee on 31-10-2005 reviewed the matter and
took the declsion to declare a Mining Zone in Sy.No.268 of Bandaraviryala Village,
Hayatnagar Mandal, Ranga Reddy District as all the assignments have been cancelled
by the Revenue Department and the area is suitable to meet all the requisite norms

of the Member-Departments.

8. The Convenor of the Committee, submitted proposal to the Government
througn the Diractor of Mines and Geology with a request forypublication of
notification In officlal gazette for declaring the area falling in Sy.No.2G0 of
Bandaraviryala Village, Hayatnagar Mandal, Ranga Reddy District over an extent of
Ac.670.29 Gts, as “"Mining Zone” with the following conditlons as laild down in
G.0.Rt.No.153, Industries and Commerce (M.11) department, dated 01-03-2002.

1. In the Mining Zone all other activities other than quarrying will be
prohibited,
2 No permission for house construction shall be allowed around the
Mining Zone,
3. The Mining Zone shall be excluslively for quarrying of road metal.
9. The Director of Mines and Geology, while forwarding the proposal of Mlning

Zone Committee, Ranga Reddy District to Government, has stated that the area of
acres 670.29 Guntas (271.33 Ha) In Survey No.268 of Bandaraviryala Village,
Hayatnagar Mandal, Ranga Reddy District may be consldeted for allotment to Andhra
Pradesh Mineral Development Corporation Limited by declaring this as a mining zone
in terms of orders already Issued by the Government In G.O.Rt.N0,153, Industries
and Commerce (M.I1) Department, dated 01.03.2003 with the conditions mentioned
by the Mining Zone Committee as at para-8 above the following existing leases,
which are falling within the Mining Zone, be cancelled under 'public interest’, after
following due procedure as thelr existence will hamper to the scheme of present

proposal.
[ si.No |  Name of the Lease ‘ Location of |  Extent
1 . Holder | Area S . | '
1 M/s. Venkata Raghava|Sy.No.268 of | 10 hectades. | 07-09-2001 to
Bullding Materials Reptd. | Bandaraviryala. 06-09-2011
By Sri V. Ayyappa Reddy |
2 Sri S.M. Subhani Sy.No.268 of | 2 hectares 17-06-2004 to
l __| Bandaraviryala. - 16-06-2014
Sri R. Jagdish Kumar Sy.No.268 . of | 2 hectares 17-06-2004 to
_________ — | Bandaraviryala. | 16-06-2014
4 Sri S.A. Rehman Sy.No.268 of | 2 hectares’ 17-06-2004 to
g ] ____ |Bondaraviryala. | |16-06:2014
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yarr due to closure luding the
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are falling with

apove (4) qué

seholders who a
- i1 have first preference

first grantee W ¢ *
lease NOWDErS
11 The Director of Mines and Geology has further reported thal the

rry leases and by foll
' re O be-‘rehabililated ba

l-.-...—-'—‘

' ' e first puority_.in..
| tone Crushers shall be given ¢ '
plia T :l;ie extent Of mat"éi‘{éT"'i"é'ﬁgﬁ“fEd':jg__t_h,e.rl'!_ for_the

anseaton—to t ~=~cher industry “within the radius of

susterrance of the -~$forne crus '
'EEEEF?O"F(nT'HIﬁance‘ or as may be decided in case 1o case by

1
‘\
for allocation of ared l

tie Director of Mines & Geology. o
’ - 2. The rock-sand units will get second priority
@ not less than 10 Ha, Per Unit. * ] \
3. If some more areas are available, it May be considered to those

who establish the fresh Crushing Units. |
4. After meeting the above demands, If the areas are still available

the same may De considered for quarrying acti-viw witf\ a
condition that they chould also go for value addition within 2

perlod of five years.

12.  The Director of Mines and Geology has also stated that as far as in the non
mineral bearing are2 of the zong, plots for allocation Lo ston€ crus‘fhers / r_ock-sa_nd
unlits will also be identified and the same will be allocated by charging nominal price

‘as may be flxed by the Committee constituted by the Governiment,

13. Government alter careful conslderation of the above proposal of the Directer
of Mines and Geology hareby accept the recommendation / proposal of the Mining
Zone Committee / Director of ‘Mines and Geology and declare the area falling in
Sy.No.268 of gandaraviryala Village, Hayatnagar Mandal, Ranga Reddy District cver
an extent of Acs. 670.29 Gts. (271.33 Hectares) as Mining Zone with the following
conditions as lald down In G.0.Rt.No.153, Industries and Commerce (M.11)

Department, dated 1-3-2003.

1. In the Mining Zone all other activities other than quarrying will
be prohiblted.
25 No permisslon for house construction shali pe allowed around the

Mining Zone. Plantation chall be taken up in this area on top
priority and maintained properly.

3. The Mining Zone shall be exclusively for quarrying of road metal,
and other material being used In construction actlvities etc.
4, 10% of the total area Is to be reserved for Vaddera Societies in

the Interest of their welfare.

14. The area declared now as Mining Zone Is allocated to Andhra Pradcsh Mineral
Development Corporation Limited by excluding the following existing quarry leases

hich are falling within this area until they are canceled afterdag process o Law.
e Bl Ll it ciadih bi A S oy —

. Sl. No Name of the Lease Location of Extent Lease Period |

Hclder Area l

1 M/s. venkata‘ Raghava I Sy.No.268  of | 10 hectares 07-09-2001 to |

Building Materials Reptd. | Bandaraviryala. 06-09-2011 i

By Srl V. Ayyappa Redd ‘

. . R |

2 Sri S.M. Subhani Sy.No0.268  of | 2 hectares | 17-06-2004 to |
Bandaraviryala. 16-06-2014

|
— — —_— - !
3 Sri R, Jagdish
gdish Kumar Sy.No.268  of | 2 hectares 17-06-2004 tc |
i
|

Pere—al KIS = Bandaraviryala . \
a —t’ JIypl9.. 1. -1 16-06-2014

| Srl S,A. Rehman Sy.No.268 of | 2 hectares 17-06-2004 o
ERENERS o __| Bandaraviryala, ' 16-06-2014

———
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15. The lease holders affected due to cancellation shall be re-alldtted area as may
be necessary In consultation with them and that the allocation of :f,uch areas must be
on the fallowlng criteria, and any Issue arlsing thereon In allocation, the decision of )

Governrnent shall be final.

1. The existing Stone Crushers shall be glven first priority in allocatlon
to the extent of material required to them for the sustenance of the
stone crusher Industry within the radlus of about 50 Km dlistance or
as may be declded In case to case by the Director of Mings &

Geology, after prlor approval of Government.

2. The rock-sand units will get second prlority after the existing stone
crushers for allocatlon of area @ not less than 15 Ha. Per Unlt.-

3. Il some more areas are available, It may be considered to those
who establish the fresh Crushing Units.

q, After meeting the above demands, If the areas are still availablée the

same.may be consldered for quarrying activity with a condition that
they should also go for value addition withln a period of five years,

) 5. In this non-mineral bearing area of the zone, plots for allocation of
stone crushers / rock-sand unlits wiil also be identifled and the same
will be allocated by charglng nominal price as may fixed by the
Committee constituted by the Government.

16. The Andhra Pradesh Mineral Development Corporatlon Limfited shall take the
responsibliity of appointing the qualified Mining Englneers on consultancy baslis to
supervise the works for systemlc and sclentific operations by providing qualified
Blasters and also by taking the responsibillty of undertaking blasting operations as
per statute, so that it does not cause any hindrance to the local public by way of

anormous sound pollution or dust emisslon.

17. In order to méet the cost of implementation process, the Andhra Pradesh
Mineral Development Corporation Limited shall send proposals for rpeetlng the
expenditure for providing the above services In consultation with the stake holders.

The Andhra Pradesh Mineral Development Corporatiopn Limited shall also sub lease

e ——
appropriate blocks te the allottees and reqguiale an ectivitics relating to the oiasumy
3nd environmental measures and strict implementation of A

nvironment, Further the Andhra Pradesh Mineral Development Corporation

Limited will also take care of the following.

I. Sprinkling of water for dust control.
i. Taking steps for Afforestation in the peripheral zones 35 green belt and its
proper maintenance,
lii. Maintaining of the roads.
iv. Providing potabte drinking water to the labour and first aid.
v. Malntaining c¢reches as per the statutory provisions of the Mines Safety
Rules.
vl. Constructing explosive magazines with proper securlty provision.
vli. Preventing indiscriminate quarrylng other than the area earmarked for
quarrying purposes within the Mining Zones,

18. In case the sub leaseholders are not operating the areas and keepling Idle for

more than 2 years without obtalning any prior permission from the Andhra Pradesh

Mineral Development Corporation Limited, the Andhra Pradesh Mineral Development

Corporatlon Limited may cancel the allotment and take possession of the area and

allot to any eligible unit. The sub lease holder shall pay all levies payable to

Government through Andhra Pradesh Mineral Development Corporation Limited
~including dead rent etc., '

19. The District Collector shall take all steps for smooth functioning of the Mining

Zone,

o Ny 2o M NN
| ‘LP arA
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"0 L Dwector of Hines and Geclogy, Hyderabad s reguested Lo Llake further

necessary action aan the matles

IBY ORDER AND 1N FHE NAME OF ThE GOVEFMOR OF ANDHRA PRADESH)

5. KRIPANMANDAIM
SECARETARY TO GOVERNIMENT

1o .
The Dwrectar of Mines and Geology, Hyderabad.
The Dastrict Collector, Ranga Reddy District.
The Vice Chairman and Managing Direclor,
Andhira Pradesh Mineral Development Carporation Linuled
The Comnmussioner, Printing, Publication andd Stationary Denartment, Hyderabad.
(He is requesled to publish the above orders in the next extra-ordinary issue
. of Gazette and send 100 copies to this department)
Cony o]
The ReVvenue Department, Secretanal buildings.
The Municipal Administration and Urban Development ODepartinent, Secretanal
Buildings.
The Home (Printing) Department.
The Andhra Pradesh Poliution Control Buard, Hyderabad.
The Assistant Director of Mines and Geo 2qy, Hyderabad.
The Mines Salety Department, Governiment of !ndia, Flyderabad zone
The Survey and Land Records, Hyderabza.
A Padmanabha Rao, President,
A.P. Stone Crusher Owner's Assaciation,
36, Road No.l11, Film Nagar, Jublilee Hills,
Hyderabad - SC0 033.
Sn K Anjaneyulu, General Secretary,
A P. State Stone Crusher Qwné s Association,
1-1-380/A720, |
Gandhinagar, HHyderabadg.
SF/ISC

// Forwarded ;. By order //

QGM_
SECTION OFFICER

L
-
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GOVERNMEHT OF ANDHRA pmas'flé*;ﬁ"’”frﬁ%
ARSTRACT “

?j:.i‘"ng Ze_r.es - Banazraviryals Muwng Zone, Hayat nagar Mandal, RARQ ay
cisinct . Shifing of quarnies 1o Bandaraviryala Mining Zone - allooment oaal«
rCers - 1ssueg. . ool

RS RS el e ee— e —— S

———— e —

INDUSTRIES AND COMMERCE (M.I1) DEPARTMENT

G.O.Ms,Nn.13R. Dared:07=-6-2007

vinaoa®

. 5.0.Rt.N0.153, Industries & Commerce (M.11) Cept., dL01-03-2002.
G.0.Ms5.N0.89, Industries & Commerce (M.IT) Cept., dr.22-03-2006.
- Girector of Mines and Geology File N2.15306/R7-1/2007.

- 6 e &

LIPF I W R

ORDER:

In the reference 1st read above, orders were issued consutyung
comminiees in the Disuicts of Ranga Reddy District, Nalgonda, Medak and
Chitcor e idenufy areas suidble for quarrying / crushing on the outskins of
Ciry/Town fer declaration &s 'Mining Zona' to prevent problems 1o the inhabiznts
enc prevent poliution. The Cemmintze comprises of Cellector / Joint Collecter a3
Charman, represantative of Urban Cevelogmant ~Autheonty, ~ssistant Direqer
S::arvev & Land Records, Environmental Enginegr, A.P. Paliution Control Board,
noming2 of Director Mines Safety, representative of A.P. Stone Crushers Owner's
ASEOTIBNON 85 members and Assistant Director of Mines & Geology Is Member-

-

Ccavener. The intenton of the Gevemment for identificabQn of .areas to te
Ceclaredy as Mining Zones was basically to create exclusive sectors/blocks on the
analogy of 'industial zones' where acavity other l:hai1 quarmrying / crushing will b2
preiibited end once an area is declared as Mining 1Zone no parmissicn for any
heusing schemes will te sancboned. !

In the reference 2nd read above, orders were issued declanpng 2 aris

cver an extant of 670.29 acres in Sy.No.268 of Bandaraviryala (V), Hayathnagar

(M), Ranga Ready District as ‘Mining Zon¢' and allocated . the area to M/s
Andhra Pradesh Mineral Development Corporeton Umited . for @king te
responsibiity of appointing cualified Mining Engingers on consul@ncy Basis
suparvise the works fer systematc and scientfic operatons by provicing
qualified blasters so that the operations do not cause any hindrance by way cf
enormous sound polletcn or dust emission. M/s Andnra Predesh Minerel ! o«
Devélopment Corporation Limited shall sub-leasa dporopnate .blecks o the | L' 7os
alloneas by following a preferenval treaunent to 2l such leases who are © te |
renabilitated basis on the date of arant of lease i.e., the first grentee will hz.2 |

st preference in allocaten cr blecks, ‘

|
g, —

3 Ordars were also issusd in the reference 2nd read acove that 10% cf me

- tozal 2rea 15 to be reserved for Vaddea Sccieties in the interest of thelr welfere.

Croers were also issued therein that the existing Stone Crushers shali b2 given
15t sncnty in allocation to the extent of material required to them for suaznance
of the Stene Crushing Industry within the redius of about 50 Km or as mav_ba
azcided in case to case by the Director of Mines and Gavlcgy, Hyderebzd, 'after
priol apareval of Government'.

- In the reference 3rd read atove, the Directer of Mines and Geology hz_:s
submitted that the area under mining 20ne over an extent of_.E:‘?O._EQ agcres in
Sy.Nec.268 of Bandraviryala (V), Hayathnagar (M), Ranga Reddx.orsmct.has_be:an
surveyed by a team of surveyors engaged by .4/s Andhra .Pradesh I«ype_ral
Davelopment Corporation Limited to make plot for allotment tivarious €4sung
leaseholdirs to be rehabilitated, revealed that the area represents'a totzllys = -

[2.7.0)
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undulatfng_ . terrain, topographically composed of hillocks, uneven land (not
leveled) and valieys juxtdposed without a particular proposition 7 pattern i.e. the
area Is havrng granite demsft:_s suitable for quarrying / crusting scattered with
uneven land and low lying areas. Due to the unequal distribution of the granite
deposits, It Is not possible for Individual:allotment of plots to the pefsons /. firms
to be rehablliitated in the mining zone, Because tha Individual allotmant wift result
In:having some plots over the hillocks, on the slopes;and-cri the draund (sud-
surface deposits) creating an anomaly among the allottees /.stakeholdets on the
side and once the quarry operations commence, due (o indiscrimlnate~operatrons
and blasting done by each. stakehdlder may jeopardize the actual concept of

mining zones.

L Therefore, the Director of Mines and Geology has submitléd that to -have
proper justification in-allotment of plots to the stakeholdere and*for the smooth
functioning of the mining zone, it Is proposed to allocate the area by M/s Andhra-
Pradesh Mineral Development Corporation Limited, by following the concept of
Centralized quarrying'. Under this system, the mineral beating area falling within
the mining zone will be proparly assessed and formed: Intg blocks. These blocks
will be allocated to a group of :stakeholders, who In turn will [dentify phases
within the minerz| bearing block to conduct blasting by using Iatest techniques
for scientific exploitation of the deposit, Similarly, the group of stakeholders of J
particular mineral bearing block will be allocated place near o the block for
establishment of ‘stone. crushing units. By following this system, the blasting
operations will be to & large extent confined to certain fixed locstions.

5. The quarry/crushers’ owners havihg convinced for the concept decided to
form Into’ one or more company(s) and th‘eslé*ccmpar;l_ieswﬂll.enter into a joInt
venture agreement with M/s Andhra Pradesh Mineral Development Corporation
Limited and come Into being a new comipahy to be réferred. as "Joint Ventiire -
Company”. This Joint Venture Company will work on the simillar lines of Andhra
Phosphates Private Limited, Vrherein'the Chairman Is Vice Chairman & Managing
Oirector of Andhra Pradesii Mineral Development Corporation Limited and the
Managing Dlirector Is the p2rson elected one among the siakeholders and there
wlll be equal proportion of Bdard of Directors bath from the Corporation and the
company formed by the stakeholdeérs for a ténure of two years:on rotation basis.
Though, this company will be headed by the Vice Chairman & Managing Director
of the Corporation but functions solely on the "decisions taken by the

stakeholders among themselves in the best interest of the stone crushing
industry.

74 The Joint Venture Company will plan for the quarry operations after
proper assessment of the mineral tearing area within the place earmarked as
mineral bearlng block at thelr expenses, call for tenders from the reputed firms
having expertise In the mining'field for production of raw material to the crushing
units as per the requirements by each unlit. The Joint Venture Company will bear
all the expenses for development of the quarry, loading of raw material to the
vehicles of Individual stakeéholders.  Howéver;. the ‘other . slté ' services like
development of layout, laylhg of Internal roatls and malhtenari¢ey sprinkling of
water for dust control, taking steps for afforestation In thé peripheral zones as
‘green belt' and Its proper mairitenance, providing potable drinking water to the
labour and.- first ald, maintenance, of. criscHes as.per the. stattitory:provisions of
- the.Mifie Safety Rulgs, construction ‘of explosives magaziris. with ‘prober segurity
provisien, prevention of Ihdisciminate quarrylng other.than the arés earmarked
for. quarrying purpose within the mining zones and -appointment of qualified
mining engineers on consultancy basis to supearvise the-works for systematic and
scientific operations by providing qualified blasters will be undertaken by M/s

Andhra Pradesh Mineral Development Corpotation Limited.

8. Thirty six applicants have formed themselves irfto a Company by name
M/s Banhdaraviryala Crushers & Mining Zone Limited having registered ofiice at

[Contd...2)
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ooor MN0.8-3-972/A (New Ch N0.972/A), ruwst Fleor, Opp. Rehence
Commun:cauon, Srinagar Coleny, Hyderabad. They have submitted 2 consent

ierter signed by the propased ellottees requesting for allotment of quarry area ir-
the Mining 2Zone to /s Bandaraviryala Crushers & Mining Zone Umited, wnich
will enrer into gn egreement with Andhra Pradesh Mineral Development

Corparauian Limitéd 1o form 2 Joint Venture Company.

9. Names of these 35 memcecers of this cemgany e, I4M/s Bandaraviryziza
Crusners and Mining Zone limited are listed below:

1) Sri KLAnaneyulu

2) Sr M. A.Nayeem

3) St D.Shankar

9) Srit S.Bashir

5) Sri K.Chanaramouli

6) M/s Road Metal Industry

7) M/s Kumar Crushers

8) M/s A.K.Metal Indystries

9) Sri P.Srinivas

10)  Sri V.Ramyi

11)  M/s Jayalaxmi Stone Crushers

12)  M/s Kanaka Durga Stone Crushers (Sri M.Gopal Kishan)
13)  M/s Kanaca Durga tetal Industries (Sri M.C.Ramana)
19) M/s Marsian Stone Crushers

15)  M/s Sn Laxmi Narasimha Mezl Industries

16) M/s Sai Rohit Metal Industries
17)  M/s Vasavi Stone Crushers & M/s vengamamba Associates
18) M/s Uday Stone Crusher

19)  Sn B.Shailendre g

20)  sri K.Dayanand

21, M/s Engineers Syndicate

22)  Sri M.Konaaiah Chowdary

23)  M/s Super Metal Industry

24)  Sn P.Chinna Rao

25)  Sni SSurender reddy M/s Shona Engg.
26) M/s Venus Stone Crusher

27)  M/s AMR Projects Private Umited
28) M/s Sri Sai Crushers

26)  M/s Sai Kiran tMeel Indusury

30)  Sn P.Balra)

31) M™/s Padmavathi Metal Industry
32) M/s Larsen & Tourbo Limited
J3)  M/s Srinivasa Metal Industries
34)  Sri B.Muthyam Reddy

35) M/s Vijaya Metal Indusuy

36) M/s Ram Reddy tetal Industy

10.  Another Company by name M/s Eandaraviryala East Mining Company
having Registered Office at Plot No.133, Vanastali Hills, Vanasthalipuram,
Hyderabad - 500070 has been formed with the three. existing lease holders and
another nwo applicants as follows:

1) Sri S.A.Subhani, Existing leassholder

2) Sni R.Jagdish, Existing leaseholder

3) Sri S.A.Rahman, Existing leaseholder

4) Sri K.Ashok Kumar, Person displaced in view of -
Supreme Court judgement.

5) Sri K.Narsing Rao, Person displaced In view of
Supreme Court Judgement.

[P.Y.0]
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finally requested the Government that

1)

3)
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e e —— . .

the.36_ applicants of M/s Bandaraviryala Crushers and Mining Zone
Urmtec_!, as at para 9 above, may be allotted 360 acres as
quartying area with the condition that they will enter into an
egreement with Andhra Pradesh Mineral Development Corporation

Limited to ferm a Joint Venture Company.

Since Sarvarsi S.A.Subhani, R.Jagdish and S.A.Rahman are three

existing leaseholders having leases in the same area
?andaraviwala, these leases may be ordered to be amalqamatec;
into Bandaraviryala Mining Zone. The above five applicaﬁts as at
para 10 above may b2 granted 50 acfes in the same area vhere
their quarry leases were existing, as per their request and for
administrative convenienice. These five people will be allotted S0
acres in the name of M/s Bandaraviryala East Mining Company
with a condition that they enter into an agreement with Andhra
Pradesh Mineral Development Corporation Limited to form a Joint
Venture Company. '

in the i50 acres of non-mineral b2aring are2, each of the
applicants may be allotted 3.65 acres for establishment of thewr
crusher units.

One lease holder, namely M/s Venkata Raghava Building Materials
who has ten hectares did not file any opticn. Hence, action may
te taken for cancellation of the lease if the company is now willing
‘0 come forward for amalgamation.

i2. The Director of Mines and Ceology has therefore requested the
Govermment to accord necessary allotment orders as proposed above so that M/s
Andhra Pradesh Mineral Development Qorporation Umited will enter into an
agreement with the companles being formed by the allottees and come Into
oeing 3 joint venture so as to Iniliate the process of shifting of the quarries /
crushing units to Mining Zone in Sy.N2.268 of Bandaraviryala (V), Hayathnagar

(M), Ranga Reddy Distiict, .

i3. The meatter has been examined by Govermment in detail and 2zcord
approval as follows:-

)

2)

3)

the 38 applicants of M/s Bandaraviryala Crushers and iMining
Zone Limited, mentioned as at para 9 above, a2re hereby aliotted

360 acres as quanying area with the condition that they wili enter
into an agreement with Andhra Pradesh Mineral Development

Corporation Limited to form a Joint Venture Company:.

The S applicants of M/s Bandaraviryala East Mining Company
mentioned as at para 10 above, are hereby allotted SO acres in
the same area where their quamry leases were existing, as per
their request and for administrative convenience, with 2 condition
that they entér into an agreement with Andhra Pradesh Mineral

svelopment Corporation Umited to form a Joint Venture
Company.

3.65 acres of 1and in the 150 acres ¢f non-mineral bearing aree 1S
hereby allotted to each of the apglicant for establishment of ther

Crusher Units.
{Contc...5)

the Director of Mines and Geolegy has
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. M/s Venkata Raghava Building Materials who has ten hectares in
the Mining Zone area did not file any option. Hence, permission 1S
nerehy accoroed to the Director of Mines and Geolcgy for

cancellation cf the lease duly following the procedure, if he 1S NO:
willing to cecme rorvward for amalgamation.

L. The Director of tines and Geolegy, Hyderabad, shall take necessary
acrton in the macter.

[BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

Y. SRILAKSHMI,
SECRETARY TO GOVERNMENT,

-‘-I
e

Y ihe Birector of Mines and Geology, Hyderabad.

The Vice Chairman & Managing Director,
Andhra Pradesh Mineral Development Corporation Limited,

Ameerpet, Hyderabad.

" The Oistrict Collecter, Ranga Reddy District.

opy (0.

The Revenue Department.
The Municipal Administration & Urtan Development Department.

M/s Bandaraviryala Crushars ang Mining Zone Ltd.,
Regd.Cff: Dr.N0.8-3-972/A (New MCH N0.972/A),

First Floor, Opp. Reliance Communication,
* Srinagar Colony, Hyderabad.

M/s Banaaraviryala East Mining Company,
Reqd.Off: Plot No.134, Vanastali Hills,
Vanasthalipuram, .
Fydaranaa.

Sf/SC

// FORWARDED :: BY ORDER //

Mﬂ»—ﬁ::lu
SECTIONTOFFICER
AU
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Mines 2. Quarsies -

Mandzl, Ranga Reddy- Districr
Zone - eliotmant of arega - allot

----------------

ORDER:

AM), Rangs Reddy District as 'Mining Zore!

29 ANNEXURE - A4

GO\’ER!JF*IE:"!'F Il ANDHRA PRADESH
ACSTRACT

Mining Zoiu- - Bandaraviryala 14ini

- Shilting of quarries

ment of individual lease

---------------------------

. s ssscssresnttsseneua

MOUSTRIES AND COMMERCE (MINES.1I) DEPARTMENT

Read the followlng:

G.0.Ms.No.8Y, Ind. & Comn, (14,

Q.O.MS.NG.ISB, Inc. & Com, (11.11) Dept., dt.07-06-2007.
Representation of vl

vandaraviryala East > '
dated:17-09-2007. | " Mining_Company,

1. Representatiot_l or the Secretary, Hyderabad Stone Crusher
Owners Associalion, Hydarabac, dt.12-09-2007.

Director of Mines & Geology, Flyderabad, Note dt.24-10-2007,

1T) Dept., dt.22-03-2006.

P s

. ®
-

Lo

[
- -
-

— —

) [ e ruf&rence It read ciove, arders were issued declaring the area
WVEF an exlant of 670,29 acres in <

<'v.HS. 201 of Bandaraviryala (V), Hayathnagar

5 N '@ 2nd allocated the area to M/s Andhra
“radesh Miaeral Developinent Carperation Limited for taking the responsibility of

¢ppolnting qua!iﬁet_! Mining Englneers on consultancy basis to supervise the
Warks for syrtematic and scientific operations by providing qualified blasters SO
thist the cozrations co Not caus

Fuidution o dust  emlssion. M/s Andhra Pradesh Mineral Development
Corporation Uimited, shall Sub-lesst appropiiate blocks to the cllottees by
fullowing o preferantial treatment to il such leaseholders vho are to be
rehabllitsted basis on tha date of grant of '2ase i.e. the first grantee will have
Ist preferencs in a'location of blocks. Dicders were also issuad in the above G.0O.
dhat 10% of the total area is to be reserved for Vaddera Socleties In the interest
of their walfare. Orders wers also issued therein that the existing Stone
Lrushers shall be given 1ét priority in uilocation to the extent of material
required o them for sustenance of the Stone Crushing Industry within the
radius of absut 50 Km. or as may be deadad in case to case by the Director of
“ires & Geology, Hyderabad, aker prcs approval of Government.

2. sutsequently orders were issusd in the reference 2nd read above
wwerein tetaily nwo indepandent groups were formed, in the notified area, one
group Le. M/s Bandaraviryala Crushers and Mining Zone Limited conslsting of 36
aembers and znother greup iLe. M/: Bandaravirysla East Mining Company
consisting of $ members apart from ollotmeat of 10% of the area to veddera
community. In the above'said G.O., Governrnant accord al_;:proval as follows:

A The 36 applicants of M/s DBunaaraviryala Crushers and Mining Zone
| Liniited, are aliotted 360 acres os quarrying area with the condition that
they will enter Into an a2grcement with APMDC to. form a Jolnt Venture

Company.’

¢ any hindrance by way of enormous sound -
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2) The 5 applicants o M/s Bandariv/~yala Cast Minlng Company arc elloted
50 acres In the same area where their quany leases ware exlsting, as per

thelr requast and for administrative convenlence, with a condition that
they entef#intd*an agreement with APMDC to form Joint Venture

Company, : "'

3) 3.65 acres of land in the 150 acres of non-mineral bearing arca was
allotted to edch of the applicant for eslablishment of thelr crusher units.
2>

4) M/s Venkata Raghava Bullding Materlals who has ten hectares in the
Mining Zone aftea did not file any optlon. Hence, permission was
accorded to' the DMG for canceliation of the lease duly following the
procedure; If he Is not willlng to come forward for amalgamation.

3. Through the reference 3rd aid 4th read above Government have
received representatiorn ffom M/s Bandaraviryala East Mining Company anc from
the . Secretary, Hyderabad Stone Crusher Owners Assoclation, wherein they
alleged that theré [s d'e!ély on part of the Andhra Pradesh Mineral Development
Corporation Limitéd in entering into ac-eement. M/s Bandaraviryala East Mining
Company has requested for early commencement of quarrying operations cither
under Joint Ventute with Andhra Przdesh Mineral Development Corporation
Limlted or throug'h' indlvidual allotments to their company of 5 membera. The
Secretary, Hyderahad Stthe Crusher Owners Association, has also reauested to

allot the quarrles*ﬂdlvl&!‘d'ally.

9. The matter has been examined by Government in detall In consultation
with the VIce-G:I'lalrmab & Man3ging Olrector, Andhra Pradesh Mineral
Development CQ‘fporatan Limited an<l the Director of Mines & Geology,
Hyderabad, and Qi;clded ‘to consider to allot individual leases to thesa dispiaced
quarry owners 2¢ Tequested in the representations 3rd and 4th read above with

certain conditions,’in mobiﬁcation of the orders Issued In the references st and
2nd read 2%ove. |

S According_lr, Government in partial modification of the orders issued in
the references 15¢ and 2nd read above, hereby order to allot Individual leases

for Stone and Metal In Sy.No.268 of Bandaraviryala (V), Hayathnagar (M),
R.R.District to the! displaced quarry owners as requested In the representations

3rd and 4th read E}bove with the following conditlons:
a) Spinkling u'f water for dust control during crushing operations.

b) Taking steps for afforestation i the peripheral zones as green belt and
its proper Talntehance.

c) The allottees shall pay and maintain internal roads for transportation
from quarry to crushing units and in between the quarrles-/ crushers at

theilr own cost.

d) Providing potable drinking water to the labour and first aid,
contd..p..J3..
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". Rules.

* shared by all allottees as

e allottees shall obtzin necessary explosive licence from the competent |
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Maintaining creches as per tne statutory provisions of the Mines Safery

Constructing explosive magaziries with proper security provision,

Preveqting Indiscriminate quarrying other than the area earmarked for
quarrying purposes within the Mining Zones.

The allottees shall apply within (15) days from this orderoc grant of | °
quarry lease befqre the authority as per rule along with an aftidavit on \
shifting of the existing quarrylng / crushing unit, obtaln grant orders and

execute the lease deed as per hi: existing provisions.

The allottees .of each block shall conduct joint quarrying Inltially to have

-oN approach for accessibility t¢ all Individual quarry leases by way of

\hree trench / channels with a width of 50 mts., one

along and two
across the blocks. The raw material

during the joInt qurrylng shall be
: > A5 per thelr requirement Irrespectlve of the
location of quarrying. ‘I'he renching prices which provide road to all

individual quarrles be completed within 3 years from the date of

t.-:*_tecution of lease deeds. From 4in year onwards, no transport permits
vill be issued based on joint quurrying.

authority before coinmencemant of blasting operations, conduct quarry |

nperations by using latest explosive devices to reduce the effect of sound
¢nd vibration due to blasting. -

'l'tje allottees shall shift the existing crushing units to the mining zone
within 3@ months period froin the cate of *his order.

A. committee consisting of allotte:s of each block under the suparvision
of 2DMG, Hyderabad, shall take further action on the allotment of
Incividual quarry plots @ 10.CC acres each by adopting a suitable

" method.

The allottees shall follow the normys and conditions as lald down under
APMMC Rules, 1966.

The zllottees In one block should not cause any hindrance to other block
leaseholder and maintain atmosphere for smooth quarrylng by adopting
procedure like maintaining common blasting timings, developing green
belts, setting up sprinkling tools for settling dust etc.

The allottees shall appoint qualliizd Mines Manager and other technlcians
under whose control the quarry anarations be taken up as per the norms
laid down under mines satety rules,

The allottees shall acquird / negotliate with the pattadars for the

pattalands falling &s binded {within) Sy.N0.268 of Banda_ravlryala to have

area of 3.65 acres each for establishment of stone crushmgcunlt_:.l.
R ontd..p..=..

0 \
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q) Whent the Gggratlons are in upper flanks using exploslyes
- operators at'the lower flanis must be evicted untll the e:-:p!osives are

charged and ‘only after chargin
et — g Is over they sh :
operate, kegp}ng In view of tha safety precautln:s. uld be allowed to

b 3 (UL T '
6.~ ix.The Director of Mines & Caology, Hyderabad, Is  Informed that the

allotment of Individual leases ordered at para 5 above s also subject to

obtalning all cleardfices from the competent authorit
: orities concern _
subject to satlsfylng all uth’%r appliczble Acts & Rules, e a0, Torther

the quarry

7... The Director of Mines & Geology, Hyderabad and the Vlce-Chaiirsnan and

Managing Director, A.P.Mineral Development Corporation Lt
necessary actlon In the m't;‘tter. i Lmited, shall take

(BY ORDER AND IN TH[: NAME OF THE GOVERNOR OF ANDHRA PRADESH)

Y.SRILAKSHM]|
SECRETARY TO GOVERNIMENT

TO

The Director of Mines & Geology, Hyderabad.

Tha Vice Chalrman & Merdaging Disaztor,
Andlra Pradesh Mineral Development Corpri.Ltd,,
Amecrpet, Hyderabac.

The District Collector, Ranga Reddy District,

Copy t0;

The Revenue Department.

The MA & UD Department,

M/s Bandaraviryala Crushers and i'ining Zone Ltd.,
Pegd. O Dr.N8B-3-072/A (Haw MCH No.972/4)
Flrst Floor, Opp./Reliance Communication,
srinagar’Golony,' Hyderabard.

M/js Bandaraviryala Edst Min'ng Company,
Reqd.Off! Piot'No.134, Vanastali Hllls,
Vanastha_lipuranln, Hycerabad,

e Secretary, |
p Hydgébad Stone Crusher Owners Assoclation,

8-3-072/2, 1st floor, Opg. Rellance Communicatlons,
Srlnagar*’Colohy, Hydaeabat - 73,
SffSc
11 inpwardad by order [/
il L";,Qﬁ—b%_h“-#‘-’_"t}{_
SECTIGMOFFICER
W |

G Scanned with OKEN Scanner



33 ANNEXURE - A5

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT
MINES & QUARRIES - Mining Zone - Bandaraviryala Mining Zone, Hayathnagar
Mandal, Ranga Reddy District - Shifting of quarries to Bandaraviryala Mining Zone -
Allotment. of area - Allotment of individual leases - Orders - Issued further
modificatian - Orders - Issued.

INDUSTRIES AND COMMERCE (M.II) DEPARTMENT

G.0.Ms. No.349 Dated: 15-12-2007
Read the following:

. G.0.Ms.No.89, Ind. & Com. (M.II) Dept., dt.22-03-2006.
. G.0.Ms.No,138, Ind. & Com. (M.II) Dept., dt.07-06-2007.
. Representation of M/s, Bandaraviryala East Mining Company,
dated;17-09-2007.
4. Representation of the.Secretary, Hyderabad Stone Crusher Owners,
Association, Hyderabad, dt.12-09-2007.
5. Director of Mines & Geology, Hyderabad, Note dt.24-10-2007.
6. G.0.Ms. N0.294, Ind. & Com.(M.II) Dept., dated:14-11-2007.
7. Director of Mines & Geology, Hyderabad, Note dt.28-11-2007.
<<<>>>

WN -

ORDER:

In the reference, 1st read above orders were issued, declaring the area over
an extent of 670.29 across in Sy.No.268 of Bandaraviryala (V), Hyathnagar (M),
Ranga Reddy District as ‘Mining Zone’ and allocated the area to M/s Andhra Pradesh
Mineral Development Corporation Limited for taking the responsibility of appointing
qualified mining engineers on consultancy basis to supervise the works for
systematic and scientific operations by providing qualified blasters so that the
operations do not cause any hindrance by way of enormous sound pollution or dust
emission. M/s Andhra Pradesh Mineral Development Corporation Limited shall
sub-lease appropriate blocks to the allottees by following a preferential treatment
to all such lease holders who are to be rehabilitated basing on the date of grant of
lease i.e. The first grantee will have 1%t preference in allocation of blocks. Orders
were also issued in the said G.O that 10% of the total areas to be reserved for
Vaddera societies in the interest of their welfare. Orders were also issued therein
that the existing stone crusher shall be given 1%t priority in allocation to the extent
of material required to them for sustenance of the stone crushing Industry within
the radius of about 50 km or as may be decided in case to Case by the Director of
Mines and Geology, Hyderabad after prior approval of Government.

2. subsequently orders were issued in the reference 2" read above where in
totally two independent groups were formed in the notified area, one group i.e.
M/s Bandaraviryala Crushers and Mining Zone Limited consisting of 36 members
and another group i.e. M/s Bandaraviryala East Mining Company consisting of 5
members apart from allotment of 10% of the area to Vader community. Government
have also accorded approval wide reference 2" read above, which has follows.

[P.T.O]
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//2//

i) The 36 applicants of M/s Bandaraviryala Crushers and Mining Zone
Limited, are allotted 360 acres as quarrying area with the condition that
they will enter into an agreement with A.P Mineral Development
Corporation Limited to form a Joint Venture Company.

i) The 5 applicants of M/s Bandaraviryala East mining Company or allotted
50 acres in the same area where their quarry leases were existing, as per
their request and for administrative convenience, with a condition that
they enter into an agreement with A.P Mineral Development Corporation
Limited, to from joint venture Company.

iii) 3.65 acres of land in the 150 acres of non-mineral bearing area was
allotted to each of the applicant for establishment of their crusher units.

iv) M/s. Venkata Raghava Building Materials who has ten (10) hectares in the
Mining Zone area did not file any option. Hence permission was accorded
to the Director of Minds and Geology for cancellation of the lease duely
following the procedure. If he is not willing to come forward it for
amalgamation.

3. In the reference, 3@ and 4% read above, Government have received
representation from M/s Bandaraviryala East mining Company and from the
secretary, Hyderabad Stone crushers owners ‘Association, wherein the alleged that
there is a delay on part of the Andhra Pradesh Mineral Development Corporation
Limited in entering into an agreement, M/s Bandaraviryala East mining Company
has requested for early commencement of quarrying operations, either under joint
venture with Andhra Pradesh Mineral Development Corporation Limited through
individual allotment to their company of 5 members. The Secretary, Hyderabad,
stone crusher Owners Association, has also requested to allot the queries
individually.

4, After examining the matter in detail in consultation with the vice chairman &
Managing Director, Andhra Pradesh Mineral Development Corporation Limited and
the Director of Mines & Geology, Hyderabad, Government in partial modification of
the orders issued in the references, 15t and 2" read above “issued orders in the
reference, 6% read above allot individual leases for stone and metal in Sy.No. 268
of Bandaraviryala (V), Hayathnagar (M), Ranga Reddy District to the displaced
quarry owners as requested in the representations, 3™ and 4% read above with
certain conditions.

5. At this stage, through the reference, 7" read above the Director of Mines and
Geology, Hyderabad has brought to the notice of Government that M/s. Larson and
Tourbo Limited having (3) quarry leases for stone metal and established (2) stone,
crushing units in Thimmaipally(V) and Jawaharnagar villages of Keesara and
Shameerpet Mandals, Ranga Reddy District, The Director of Mines and Geology has
further stated that M/s Larson and Tourbo Limited, applied for shifting of their unit
from Thimmapally Village to the Mining Zone at Bandaraviryala subsequently, M/s
Larson & Tourbo informed that in order to attend some urgent assignment, the said
unit of Thimmapally has been temporarily shifted to Thadlpatri, Anantapur District
and that M/s. Balaji Stone Metal Industries represented for allotment of lease in lleu
of the allotment to M/s Larson and Tourbo Limited, as they were holding a quarry
lease for stone and metal and established Stone crushing unit in Sy.NO.37 of
Gopanpally Village, serilingapally (M), Ranga Reddy district. The Director of Mines
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and Geology has also stated that the Assistant Director of Mines and Geology,
furnished for his remarks for consideration of allotment of lease to M/s Balaji Stone
industries by Duley cancelling the allotment earlier made to M/s Larson and Tourbo
Limited. In view of the above the Director of Mines and Geology has requested that
the allotment may be considered in favour of M/s. Balaji Stone Metal Industries.

6. Regarding allotment of lease to M/s Vengamamba Associates & M/s Vasavi
Stone Crusher (as) a single unit in G.O.Ms. No 138, Ind. & Com.(M.II)
Dept.,dt.07.06.2007, the Director of Mines and Geology in the reference 7% read
above has stated that the Assistant Director of Mines and Geology, Hyderabad,
reported that both M/s Vengamamba Associates and M/s Vasavi Stone Crushers are
holding two separate quarry leases, explosive licences etc., and recommended for
consideration for separate allotment in the Mining Zone instead as a single unit.
Therefore, the Director of Mines and Geology has requested to consider the
allotment of lease to M/s Vasavi Stone Crusher only in Mining Zone at Sy.No.268 of
Bandaraviryala (V) and the allotment to M/s Vengamamba Associates may be
considered in Mining Zone under declaration elsewhere;

[Contd..3]
//3//

8. The Director of Mines and Geology has requested the Government to extend
the (15) days time specified in the G.0O. 6th read above to the allottees for
filing applications before the competent authority from the date of
modifications/amendment Issued.

9. The matter has been examined by Government in detail and accordingly, in
partlal modification of the orders issued in the references 1st, 2nd and 6th
read above, Government hereby issue the following orders:-

a) A quarry lease is hereby allotted in favour of M/s Balajl Stone Metal Industries
by duly cancelling the allotment earlier made to M/s Larson and Toubro
Limited in G.0.Ms.No,138, Ind. & Com. (M,II) Dept., dt.07-06-2007, as the
latter firm shifted their stone crushing unit on their own to Thadipatri,
Anantapur District to attend to urgent work assigned to them.

b) a quarry lease Is hereby allotted in favour of M/s Vasavi Crusher only in
Mining Zone at Sy.No.268 of Bandaraviryala (V) duly cancelling the lease
allotted earlier in favour of M/s_Vasavi Stone Crushers & M/s Vengamamba
Associates, who were considered together as a single unit In-G.0.Ms,No0.138,
Ind. & Com. (M.II) Dept., and the case of M/s.-Vengamamba Associates for
allotment of a lease will be considered in the proposed Mining Zones to be
declared elsewhere.

c) The new allottees referred to in (a) and (b) above shall apply with in 15 days
from the date of this order for grant of quarry lease before the authorities as
per rules along with an affidavit of undertaking on shifting of the existing
quarrying/ crushing unit, obtain grant orders and execute the lease deed as
per the existing provisions.
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10.In view of the above modifications now ordered, the following shall be the
latest list of allottees in Mining Zone at Bandaraviryala.

a) M/s Bandaraviryala East Mining Company

1) Sri S.M.Subhanl, Existing lease holder

2) Sri R.Jagadeesh Kumar, Existing lease holder
3) Sri S.A,Rahaman, | Exlsdng lease holder

4) Sri K.Narasinga Rao

5) Sri K.Ashok Kumar.

b) M/s Bandaraviryala Crushers and Mining Zone Limited

1) Sri K.Anjaneyulu

2) Sri M.A.Nayeem

3) Sri D.Shankar

4) Sri D.Bashir

5) Sri K.Chandramouli

6) M/s Road Metal Industry

7) M/s Kumar Crushers

8) M/s A.K.Metal industries

9) Sri P.Srinivas

10) Srl.V.Ramji

11) M/s Jayalaxmi Stone Crushers

12) M/s Kanaka Durga Stone Crushers (Sri M. Gogal Kishan)
13) M/s Kanaka Durga Metal Industries (Sri M.C. Ramana)
14) M/s Marslan Stone Crusher

15) M/s Sri Laxmi Narasimha Metal Industries
16) M/s Sal Rohit Metal Industries

17) M/s Vasavi Stone Crusher

18) M/s Uday Stone Crusher

19) Sri B.Shailendra

20) Sri K. Dayanand

21) M/s Engineers Syndicate

22) Sri M. kondalah Chowdary

23) M/s Super Metal Industry

24) Sri P. Chinna Rao

25) Sri S. Surender Reddy, M/s Shona Engineers
26) M/s Venus Stone Crusher

27) M/s A.M.R. Projects Private Limited

28) M/s Sri Sai Crushes

29) M/s Sai Kiran Metal Industry

30) M/s Sri P. Balraj, M/s Sai Baba Metal Industry
31) M/s Padmavathi Metal Industry

32) M/s Balaji Stone Metal Industries

33) M/s Srinivas Metal Industries

34) M/s Sri B. Muthyam Reddy

35) M/s Vijaya Metal Industry

36) M/s Ram Reddy Metal Industry
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11. The Director of Mines & Geology, Hyderabad, shall take necessary action
accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

Y. SRILAKSHMI
SECRETARY TO GOVERNEMNT

To
The Director of Mines &Geology, Hyderabad

Copy to:

The Vice Chairman & Managing Director,
A.P. Mineral Development Corporation Limited
Ameerpet, Hyderabad.

The District Collector, Ranga Reddy District

The Revenue Department

The Municipal Administration & Urban Development Department

M/s Bandaraviryala Crushers and Mining Zone Ltd
Regd Off: Dr.N0.8-3-972/A (New MCH No0.972/A)
First Floor, Opp Reliance Communication
Srinagar Colony Hyderabad

M/s Bandaravlryala East Mining Company,
Regd Off: plot No 134, Vanastali Hills,
Vanasthalpuram, Hyderabad.

The Secretary,
Hyderabad Stone Crusher Owners Association,
8-3-972/A, First Floor, Opp Reliance Communication
Srinagar Colony Hyderabad

Sf/Sc

//FORWARDED:: BY ORDER//

SECTION OFFICER



ANNEXURE - A6
~

Y

& :
N A
GOVER '{4ENTOE)1‘

PROCEEDEINGS OF THE ASST\RIRECTOR OF (17fES 8 GEOLOGY::HYDERABAD

Present: K.Ram iwb;nd’ré_i_gfw_',,fﬁljg: /, Asst. Director
PFOCQEdingS N0.1365/TQL/S&M/§bu':::./ Dt:20-07-2017

Sub: Mines & Quarries - Transfer of quarry lease for stone & metal in Sy.No.268
(Govt. Land) of Chinnaraviryala Village, Abdullapurmet Mandal, Ranga Reddy
District over an extent of Ac.12.45 (Ac.6.0 in A-Zone (Block No.32A) & Ac.4.0 in
B-Zone (Biock No0.32B) and Ac.2.45Gts in common area held by M/s.Balaji
Stone Meta!l Industry, Prop.Sri.D.Narsing Rao in favour of M/s.Sri Thirumala
Stone Sand Metal Industry, Prop.Smt.B.Prabhavathi for the un expired
period upto 16-06-2023 - Work Orders - Issued - Reg.

Ref: 1. Dy. Director of Mines & Geology, Hyderabad Procgs.No.2187/TQL/RR/2017,
dt:28-06-2017.
2. Letter dt:20-07-2017 from M/s.Sri Thirumala Stene Sand Metal Industry,
Prop.Smt.8.Prabhavathi .

ORDER:

Through the reference 1% cited, the Deputy Director of Mines & Geology,
Hyderabad granted transfer of quarry lease for stone & Metal over an extent of
Ac.12.45 over an extent of Ac.12.45 i.e., Ac.6.0 in A-Zone (block No.32A) & Ac.4.0 in
B-Zone (block N0.32B) and Ac.2.45Gts in cormmon area in Bandaraviryzla Mining Zone
in Sy.No.268 (Govt. Land) of Chinnaraviryala -Village, Abdutapurmet Mandal, Ranga
Reddy District in favour of M/s.Sri Thirumala Stone Sand M™etal Industry,
Prop.Smt.B.Prabhavathi from M/s.Balaji Stone Metal Industry, Prop.Sri.D.Narsing Rao
for the unexpired portion of the lease period i.e., upto 16-06-2023 subject to
submission of SQP, EC/CFE by transferee in their name within (3) months from the
date of execution of transfer deed and also subject to the conditions stipulated in the
original grant proceedings and all the terms and conditions laid down in the TSMMC
Rules, 1966.

Through the reference 2" cited, the transferee has attended this office and
requested to execute the transfer of quarry lease deed.

In view of the above, M/s.Sri Thirumala Stone Sand Metal Industry,
Prop.Smt.B.Prabhavathi is hereby permitted to carry out the quarrying cperations
w.e.f 20-07-2017 to 16-06-2023 subject to the conditions laid down in Telangana
State Minor Mineral Concession Rules, 1966 and amendments issued from time to
time and further subject to the conditions laid down in the original lease deed dt:06-
05-2008 executed by the transferor and also submit the SQP, EC/CFE by transferes
withn (3) months from the date of execution of transfer deed and also subject to the
conditions stipulated in the original grant proceedings and all the terms and conditicns

laid down in the TSMMC Rules, 1566.

The lessee shall register the lease deed in Sub Registrar office concerned and
furnish the original to this office.

([ .
/ |t
Asst. Qirector of Mines & Geology,
. Rangareddy Distric..
\]To: )
M/s.Sri Thirumala Stone Sand Metal Industry, Prop.Smt.B.Prabhavathi,

H.No.17-1-386/88, SN Reddy Nagar Coleny, Champapet, Hyderabad

Copy to M/s.Balaji Stene Metal Industry, Prop.Sri.D.Narsing Rao, H.No.l,2-2—$25/1/2,
Beside Sarvi Hotel, Mehidipatnam, Hyderabad with a request to immediately
surrender the original lease deed (Form G) in this office. _

Copy submitted to the Director of Mines & Geology, Hyd for favour of in.‘or'm‘atxon._

Copy submitted to the Dy. Director of Mines & Geology, Hyd for fa:xour of srjroymamon.

Copy submitted to the Director Mines & Safety, Region No.2, 7 Floor, CGO
Towers, Kavadiguda, Secunderabad-500080.

Copy to the Tahasildar, Abdullapurmet Mandal, Ranga Reddy District.

Scarfned by CamScanner
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GOVERNMENT OF TELANGANA
DEPARTMENT OF MINES & 6F0LOGY

Notic Ne Lol Rot/apzy QTR

Duted:17.06.2022

Sub:  Mines & Qua
mies - Renewal
of Quarry Lease for Road
Metal,Gra el,
B—hmdu—-i;viﬁltgm@ﬂi@mgimt over an extent of 5,038 Ha in Sy.No._288 of
=andaRaviryal Village, Abdullapurmet Mandal, RANGAREDDY District lilled by M/s, sri

Ref: LESSEE ID; 1511080115 ,

*rheey
M/s. st Tirumala Stone Sand Metal Industry filled app;

Lease for Roqd Metql,Gravel,Murmm,Bui!dng Stone, over gn e éh"t"of’

Sy.No. 268 of BandaRaviryal Village, Abdullgpurmet Mandal, Rang
period of 20 Years, ’

As per TSMMC Rules, 1866 the renewal applicant js requesteq to .@ /7.',

Querry Plan alongwith Envirenrrisntal Clearance; Consent fqy E \Qv;‘f(suuua

Consent for Operation from the authority concerned within (6) m e
0

this notice so as to consider the renevwal of Quarry Lease, M the dare of

M, Vcnkutesh

PePUtY Diteotor gy

To

14/s. 5ri Tirumala Stone Sand Metal

Industry

Copy to:

The Director of Mines & Geolagy,

Hyderahad

The Agst. Director of Minos & Geology
RANGAREDDY

Scanned with CamScanner
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1 {% @3@& BNR SMU <bnrsmu2345@gmail.com>

I/s. Sri Thirumala Stone Sand Metal Industry 5.038 ha or 12.45 Acres (6.0 Acres in A-Zone, Block No. 32A, 4.0 Acres in B-Zone, Block No. 32B and Acr 2.45 gts in
ommon Area)
message

ithish Kumar <jsathishkumar543@gmail.com> Tue, Apr 5, 2022 at 12:57 PM
: BNR SMU <bnrsmu2345@gmail.com>

Pls find the online subr

ANNEXURE

Authority
Telangana

Home Services Blog Contact Us

Proposal No :  SIA/TG/MIN/23852/2018 State . Telangana Date of @
file No L SIA/TG/MIN23852/2018 District  : Rengareddi Sulinission
P sal M{s. Sri Thi la Stone Sand Tehsil ¢ Hayathnagar |
e A A . SRI THIRUMALA STONE e Bw
1 Name Matal Industry 5.038 ha or Naon-Coal Mining Ssle— Under examination
12.45 Acres (6.0 Acres in & & R s of SEAC

Zone, Block No. 324, 4.C 4cres
in B-Zone, Black Wo. 32B and
Acr 2.45 gts in Comnion Area)

Thanking you,
with regards

SATHISH KUMAR JAMPULA

M/s, TEAM L. 5s and Consultants
B-115,116,11 & 509, Annapurna Block,
Aditya Enclave, Ameerpet,

Hyderabad - 500 038. Telangana State
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. LICENCED STAMP VE
Seld to...B.ﬁ.a:ﬁ.MTa.&o.mk@.—..." LieNo. 15-07-015/2013, R.L.No. 154?—85?2%;

Street. No. 08, Habsiguda, Uppal
Modchal-Malkajgir Dist. © "

Sfo. Dlo. w:o..?.’.E@ammm@m 2ot
ForWhom...oo Kesulsts. B GREEMENT OF SALE Cell: 9390076887

THIS IEEED OF SALE AGREEMENT is made and executed on this the 14" day of
FEBRUARY 2019 by and between:

MRS. PISATI INDIRA W/o. PISATI LATE ' RAM REDDY, aged about 61 years,
Occupassion: Yoga Teacher, R/o: Villa No.l14, Phase 1, Silveroak Bungalows,

Cherlapally village, Hyderabad - 501301.
v (Hereinafter called the “YVENDOR” ) of the first part.

IN FAVOUR OF
M/s. SRI RENUKA ROCK SAND, REPRESENTED BY MANAGING PARTNER
|. Mr. Pyarasani Balraj S/O Mr. Pyarasani Lingamaiah, aged about 64 years,
résident of House No: 12-13-316, Street No: 9, Tamaka, Secunderabad
derabad — 500033,
2. Mr. Srikanth Goud Panjala S/o. Sri. Ramanjaneyulu Panjala aged about 32
ygars, resident of House No: 6-127, Teachers Colo ny, Bibinagar, Nalgonda

District, Telangana 508126.
£ (Hereinafter called the “VENDEES”) of the other part

! e S S S Page 1 e——
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The terms THE VENDOR and THE VENDEES herein used shall wherever the context

so admits mean and include their executors, successors, legal representatives,
administrators and assignees etc.,

WHEREAS the VENDOR s the sole and absolute Owner, Possessor and Pattedar of
the all that schedule mentioned Agricultural Dry Lands bearing Sy.No.250/A, thus the
total admeasuring total extent of 9-29gts in sale Consideration admeasuring an area
of Ac: 04 Acers, Situated at BANDARAVIRALA VILLAGE, ABDULLAPURMET

MANDAL, RANGA REDDY DISTRICT, TELANGANA and he had been issued with

Pattadar Passbook bearing No. TS05010100313 vide Katha No. 844 and his name is also mutated in
revenue records.

WHEREAS the Vendor has offered to sell the said property free from encumbrances to
the PURCHASER has purchase per acer of Rs.48,50,000/-(Rupees Forty Eight
Lakhs Fifty Thousand only) total Extent Ac 04 Acers, for a total amount
consideration of Rs.1,94,00,000/- (One Crore Nintey Four Lakhs only) as he is in

need of money for his urgent financial necessities and the PURCHASER agreed to
purchase the same for the said consideration.

It is hereby agreed by and between the Vendor and the PURCHASER that the
PURCHASER agreed to purchase the said property for the sum of Rs.1, 94,00,000/-
(One Crore Nintey Four Lakhs only)

THE VENDOR hereby covenant with the VENDEES as follows:
The PURCHASER has paid as follows:

1. The PURCHASER has paid by way of cash of Rs.25,00,000/- (Rupees Twenty
Five Lakhs only) dated on 14-02-2019.

2. The PURCHASER has paid by way of Cheques of Rs.27,74,375/-(Rupees Twenty
Seven Lakhs Seventy four thousand Three hundred Seventy five only).

A) Rs.5,00,000/- Ch.No:274223 dated:14-02-2019 of IDBI Bank, Habsiguda
Branch. -

B) 2:.5.00,000/- Ch.No:274224 dated:14-02-2019 of IDBI Bank, Habsiguda
Branch.

LV T S M——
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C) Rs.5,00,000/-
Branch.

D) Rs.5,00,000/-
Branch.

E) Rs.7,74,375/-
Branch.

Ch.No:274225 dated:14-02-2019 of IDBI Bank, Habsiguda
Ch.N0:274226 dated:14-02-2019 of IDBI Bank, Habsiguda

Ch.No:274227 dated:14-02-2019 of IDBI Bank, Habsiguda

The PURCHASER has pay of Rs.48,50,000 (Rupees Fourty Eighty lakhs Fifty
Thousand only) should be pay on or before 45 days on at this agreement of sale,

The PURCHASER has pay of remaining balance of Rs.1,41,25,625/-(Rupees One
Crore Fourty One Lakhs Twenty Five Thousand Six hundred Twenty Five
only) should be pay on or before 90 days on this agreement of sale.

The SCHEDULE PROPERTY shall be entered into and upon by the VENDEES
who shall hold and enjoy the same as absolute owner without any interruption from
the VENDOR or his legal heirs and any persons claiming through the VENDOR.

The VENDOR have already given vacant, physical possession of the SCHEDULE
PROPERTY to the VENDEES.

The VENDOR have paid all taxes etc., payable on the SCHEDULE PROPERTY
up to datc and the VENDEES will have to pay such taxes etc., payable hereafter.

The SC'1"DULE PROPERTY is free from all encumbrances, charges, mortgages,
prior agreements of sale or lease hold or the Vendor hereby agreed any/ court cases

or court »'tachment shall be sole responsible and clear by the vendor before at the
time of reoistration.

The previous title deeds relating to the SCHEDULE PROPERTY hereby handed
over to the VENDEES.

The VENDOR hereby agrees to co-operate with the VENDEES to get the title of
the SCHI:DULE PROPERTY changed in the name of the VENDEES in Revenue
/Grampa+ ~hayath/Municipal Records.

Pt
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11. The. VENDOR does hereby agree to keep indemnified the VENDEES from and
against all losses, costs, damages and expenses which the VENDEES may sustain
3)%;}31258‘;{0‘0 anybody claiming to the said property or due to any defect in title of

12. The Land is not assigned land within the meaning of A.P. Assigned Land
(Prohibition of Transfers) Act9 of 1977, and it does not belong to or under
mgcli'tigag; to Govt. agencies/undertakings. And there is not any construction in the
said land.

%1 The‘\_fENDOR further declares that the schedule land is not attracted by the
]]JI'O\;ISIOI'IS of A.P. Land Reforms (Ceiling on Agricultural Holdings) Act.No.1 of
973.

14. WHEREAS the VENDOR does hereby assure and affirm that the schedule
property is not attracted by the provisions of the Andhra (Telangana Area)
Tenancy and Agricultural Lands Act, 1950, The Andhra Pradesh Telangana Area
abolition of Inam Act, 1955, the Andhra Pradesh (Scheduled Areas) Land Transfer
Regulation 1959, The Andhra Pradesh Mahals (Abolition and conversion into
Ryotwari) Regulation 1969, The Andhra Pradesh Muhals (Abolition and
conversion Ryotwari) Regulation 1969, The Andhra Pradesh scheduled area
Ryotwari Settlements regulation 1970, The Andhra Pradesh Agricultural
Indebtedness (Relief) Act, 1977. And the Urban Land Ceiling & Regulation)

Act.1976.

The VENDOR hereby declares that there are no mango Trees/Coconut Trees/Betal Leaf
Gardens/Orange Groves or any such other gardens; that there are no mines or quarries
of granites or such other valuable stones that there is no machinery no structures in the
schedule mentioned property and no fish ponds etc.., in the lands now being transferred;
that is any suppressions of facts s notices at a future date, VENDOR will be liable for

prosecution as per law, besides payment of deficit duty.

s e Page4 T T
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STATE POLLUTION CONTROL BOARD

o TELANGANS ‘ AREDDY DISTRICT
S CCIONAL OFFICE — 1, RANGARE DIS
‘% H§ ‘;\zk‘)(é 11;{)1219 Block C, Ward No.91, 2™ Floor, Backside c;f(; g(;)luénry
Fa e e 4 .6-3~ 2 8 i ;
N\P)”  Ciub, Kundanbagh, Umsnagar, Begumpet, Hyderabad _
Tele-Fax : 2340152‘0
M. Venkanna, Website: tspcb.cgg.gov.in

Environmental Engineer .

BY REGD. POST WITH ACK. DUE

CONSENT ORDER FOR ESTABLISHMENT — ORANGE CATEGORY

rder No. —ABP/TSPCB/RO-RR-UCFE/2018 - 2467  Date:31.07.2018

Sub: TSPCB —-RO.I - RRD - TS-iPASS - CONSENT FOR F{.STABI;}SIZIM (‘;ﬁg}A
M/s. Tirumala Rock Sand Manufacturing Unit, Sy.No. o ’D eaden \
247/AA&249/A A, Bandaraviryala (V), Abdullapurmet (M), Ranga : zn oo
Consent for Establishment of the Board under Sec.25 of Watcr (Preven oln e
of Pollution) Act, 1974 and under Sec.21 of Air (Prevention and Control o
Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received through TS-iPASS vid.e ‘ULD No.
SML006058214297 on 11.07.2018 at TSPCB, RO-I, Rangareddy district.
2. CFE Committee meeting held on 31.07.2018 at TSPCB, Zonal Office,
Hyderabad.

LI . 2

1. In the 1" reference cited, an application was submitted to the Board seel'dng Consent f.m
Establishment (CFE) to set up stone crusher with production capacities as mentioned below, with
a proposed project cost of Rs. 95 Lakhs (Rupees Ninety Five Lakhs only).

SiLNo. Proposed Product ' Quantity
1 Robo Sand 70000 Kgs/day
2 20 mm Metal 70000 kgs/day
3 6 mm Metal 70000 Kgs/day
4 GSB 70000 Kgs/day
5 Dust 70000 Kgs/day

2.  As per the application, the above activity is to be located at Sy.No.246/AA, 247/A,
247/AA&249/A A, Bandaraviryala (V), Abdullapurmet (M), Rangareddy District,

3. The above site was inspected by the Assistant Environmental Engineer, T.S. Pollution Control
Board, Regional Office-l, Rangareddy District on 31.07.2018 and found that the site is

surrounded by East: Agricultural Lands; West: Open Land; North: Approach road; South: M/s,
BNR Stone Crusher.

4. The Board, after careful scrutiny of the application, hereby issues CONSENT FOR
ESTABLISHMENT to the indus , under Section 25 of Water (Prevention and Control of
Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981

and the rules made there under. This Order is issued to manufacture the products mentioned at
para (1) only.
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This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' and
Schedule 'B'.

6.  This order is issued from pollution control point of view only. Zoning and other regulations are

not considered.
Emgowmg}vmm
: Schedules “A & B”. =nvironmental Engineer
Enel: Schedules ﬁ T.5. Fallution Ceatrol Bosrd

3') | Reglonnl Office-t, £.R. District,

To

M/s. Tirumala Rock Sand Manufacturing Unit,
Sy.No.246/AA, 247/A, 247IAA&249/AA,
Bandaraviryala (V),

Abdullapurmet (M), Rangareddy District.

Scanned by CamScanner



46 ANNEXURE - A11
Besarnm o TELANGANA STATE POLLUTION CONTROL BOARD Yhone: 238875C
Telangana State. PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE

. , i “ax; 040 — 238"

S SANATHNAGAR, HYDERABAD - 500 018 Nebsite: tspcb.c
AU 4 N &
CONSENT ORDER (RENEWAL) ‘ 7
ORANGE CATEGORY
Consent Order No: 210822779675 Dt. 21.10.2021 ' .

(Cansent Order for Existing/New or altered discharge of sewage and/or trade effluents/outiet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof, Operation of the plant under section 21/22 of Air (Prevention & Control of
Pollution) Act 1981 and amendmenis thereof and Authorisation / Renewal of Authorisation
under Rule 6 of the Hazardous Wastes {Management, Handling & Transhoundary, Movement)
Rufes 2016 & Amendments thereof),

CONSENT is hereby granted under section 25/26 of the Water {Prevention & Control of
Pallution) Act, 1874, under section 21/22 of Air (Prevention & Control of Pollution) Act 1981 and
amendments thereof, and Authorisation under the provisions of HW (MH & TM) Rules, 2016
(hereinafter referred to as 'the Acts’, “the Rules’) and amendments thereof and the rules and
orders made there under to M/s. Tirumala Rock Sand Manufacturing Unit, Sy.No.246/AA,
247IA, 247/AA, Bandaraviryala {V), Abdullapurmet (M), Rangareddy District (hereinafter
referred to as 'the Applicant /industry’) and the industry is authorized to operate the industrial
plant to discharge the Effluents from the outlets and the quantity of Emissions per hour from the
chimneys, by operating pollution control equipment, as detailed below,

i} Out lets for discharge of Effluents:

Cutiet | Outlet Description Max Daily Point of Disposal
No. Discharge
(KLD)
1 Dormestic 0.3 | Septictank followed by soak pit.

if) Emissions from chimneys: Nil

This consent order is valid to produce of the following products along with quantities

only.
8. Product Capacity

No.

1. Robo Sand 70,000 Kgs/day
2. Stone Metal (20 mm) 70,000 Kgs/day
3. Stone Metal (6 mm) 70,000 Kgs/day
4, GsB 70,000 Kgs/day
5. Dust 70,000 Kgs/day.

This order is subject to the provision of ‘the Acts' and the Rules and amendments made
thereunder and further subject to the terms and conditions incorporated in the schedule A & B
enclosed to this order.

This order of Consent is valid for a period upto 31.12.2030.
Sd/-

MEMBER SECRETARY

To

Mfs. Tirumala Rock Sand Manufacturing Unit,
Sy.NO.246/AA, 2471A, 247IAA, Bandaraviryala (V),
Abdullapurmet (M), Rangareddy District

IIT.C.F.B.ONI
{L\{ ¢ (gi At /f}ﬁ‘/

%‘/ SENIOR ENVIRONMENTAL ENGINEER {FAC)

A

1
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SCHEDULE.A

. The applicant shall make applications through online for renewal of Consent (under Water &

Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW’
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated
in the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board's Website:
nttp:/ftspeb.cag gov.in/Pages/Circulars.aspx).

- This order is issued in line with Board's CFO & HWA order dt. 06.01.2020. Concealing the
factual data or submission of false information/ fabricated data and failure to comply with
any of the conditions mentioned in this order may result in withdrawal of this order and
aftract action under the provisions of relevant pollution control Acts. The industry shall
comply with ali other conditions of CFO & HWA order dt. 06.01.2020 is still applicable.

. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 18768 and Air Rules 1982, to such authority (hereinafter referred to as the
Appellate Authority) constituted under Section 28 of the Water (Prevention and Control of

Pollution) Act, 1874 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

. The industry shall comply with the all the directions issued by the Board from time to time,

. The Board reserves its right to modify above conditions or stipulate any further conditions

and to take action including revoke of this order in the interest of protection of public health
and environment,

SCHEDULE-B

. Total Water Consumption shall not exceed : 2.0 KL.D

S.No Purpose Quantity
i) Dust suppression 1.5 KLD

2 Domestic 0.5 KLD
Total: 20 KLD

. The industry shall not carryout any new activity without obtaining prior Consent for
Establishment (CFE) and Consent for Operation (CFO) of the Board.

. The industry shall comply with the National Ambient Air Quality Standards as per
Environment (Protection) Act 1986 {(Rule 3(3B)).

The Suspended Particulate Matter measured between 3 -10 meters from the stone crushing
unit shall not exceed 600 pug/m3.

Standards for other parameters as mentioned in the National Ambient Air Quality Standards
CPCB Notification No.B-28016/20/30/PCI+, dated 18.11.2009.

Noise Levels: Day time - (6 AM to 10 PM) - 756 dB (&)
Night time - (10 PM to 6 AM) - 70 dB (A).

. The industry has paid consent fee of Rs.1,17.200/- for a period upto 31.10.2024.

. The industry shall pay balance consent fee annually as per rates notified in G.0.Ms.No.22.
The payment of annual consent fee shall be made at the concerned RO for every financial
year (L.e., April to March) within the stipulated time period Le., 1st quarter of every financial
year (April to June) is mandatory for the industry / project, failing which, the validity of the
Consent Order automatically stands cancelled and operation industry / project without valid
consent altracts penal action under the provision of Water Act, Air Act & Hazardous and
Other Wastes (Management & Transboundary Movement) Rules, 2016.
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6. The industry either paying annual fee or total fee for Consented period, shall pay the
balance fee as per the revised rates as applicable from time to time.

7. The industry shall maintain cladding to the vibrating screen so as to arrest the dust
emissions, "

8. The industry shail maintain cladding to the conveyor belts,
8. The industry shall maintain elevated closed bunker for collection of dust.
10. The industry shall maintain metal roads within the premises,

11. The industry shall maintain wind breaking walls around the crusher to prevent dust
spreading to the surrounding areas.

12, The industry shall maintain green belt along the boundary of the site so as to act as a
barrier.

13. The industry shall maintain the water sprinkiers provided to primary & secondary crusher.
The water should be sprayed in the form of mist. They shali provide water meter with
recording facility to record the water used for sprinkler system.

14. The industry shall not cause any air pollution / dust nuisance to the surrounding
environment,

15. The industry shall maintain the following records and the same should be made available to
the Board Officials during the inspection.

a) Daily production details,
b) Log Books for pollution control systems.
¢) Daily solid waste generated and disposed.

6. The industry shall take necessary measures to contro fugitive emissions.

17. The industry shall take all precautionary and safety measures during process operations.

18. The industry shall comply with all the directions issued by the Board from time to time.

19. Concealing the factual data or submission of false information / fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this

order and attract action under the provisions of relevant pollution control Acts.

20. The Board reserves its right to modify above conditions or stipulate any further conditions in
the interest of environment protection.

21. The applicant shall submit Environment statement in Form V to the Regional office before

30th September of every year as per Rule No.14 of E(P) Rules, 1986 & amendmenis
thereof,

22. The conditions stiputated in this order are without any prejudice to rights and contentions of
this Board in any Hon'ble court of Law,

Sdi-
MEMBER SECRETARY

To

Mfs. Tirumala Rock Sand Manufacturing Unit,

Sy.No.246/AA, 247/A, 247/AA, Bandaraviryala (V), )
Abdultapurmet (M), Rangareddy District

HT.C.F.B.ON

Loblgitb

g‘LL‘/ SENIOR ENVIRONMENTAL ENGINEER (FAC)

3
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GOVERNMENT OF TELANGANA

FORM NO. 4

Proscribed under Rulo 4 (4)

Licence to work a Factory

1. Registration Number

103308

12. Application Number

SML006058272882CF0

3. Full Name of Factory

TIRUALA ROCK SAND MANUFACTURING
UNIT

4. Full Address / Location of Factory

SY NO : 246/AA, 247IA, 247IAA & 243/AA
{PART), CHINNA RAVIRYAL (G.P), BANDA
RAVIRYAL, Banda Raviryal, Abdullapummet,
Rangareddy - 500070

5. Full Postal Address for Communications
relating to the Factory

SY NO: 246/AA,2471A,24TIAA &
2,BANDARAVIRYAL,Banda
Raviryal,Abdullapurmet,Rangareddy,0

6. Maximum Horse Power installed Regular /
Standby

890 HP

T T e B By 7 A7 7 T T 7 T o LA

7. Maximum Number of Workers to be Employed

20

8. Full Name and Residential Address of the
Occupier and his Position in the Company / Firm /

L Gg\{emment factory / Local Fund factory

BUDIDI NANDA REDDY
H NO: 2-59, UPPARIGUDA, Ibrahimpatnam
{Khalsa), Ibrahimpatnam, Rangareddy,

LU |Telangana - 501506 -

Licence is hereby granted to the factory at 3 above for the premises stated at 4 above for use as a

factory within the limits stated in 6, and 7 above subject to the provisiqns of the Factories Act, 1948

and the Rules made thereunder.

This licence shall be valid until it has been duly cancelled.

Date : 10/12/2019

Noté:

Signatwre valid . -
¥ ’?‘%‘u
gfh;;nyzurm\%\m

1) Thisis a digitafly signed certificate and does not require physical signature, This certificate can be verified at
hitps:/Asfactories.cgg.gov.in/ by furnishing the registration certificate number mentioned in the certificate.

S R T A TR TR VAV RN R e

—~-ANNEXURE - A12

= 22 LI B A RO AP T v e gy gy

£ ot L
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ANNEXURE - A13

{ TIRUMALA STONE sAND METAL INDUSTRY
-2 1721386/88, SN Reuldy Nagar Colony, Champapet, Hyderabad,

s e e 0
7

%

%

Ry
p

1

-4
i

‘;
i

To y JAREG
The Member secr (4 :
eta bty
O/o. Telangana st 4 R
Rt ate Pollution Control Board, ' '
» Industrial Estate, Sanath Nagar, ey
&) ? ‘A/’

Hyderabad, Telangana State,

/

Respected Sir,

Sub:  Submission of Originals of Bank Guarantee and Demand Draft as part of Environmentat
Clearance documentation for the proposed Stone and Metal and Gravel/Morrum
extraction in an area of 5.038 Ha (12.45 Acres). (6.0 Acres in A-Zone, Block to. 324, 4.0
Acres in B- Zone, Block No. 328 and Acres 2.45 gts in Common Area), located Survey Ho.
268, Chinnaraviryala Village, Abdullapurmet mandal, Ranga Reddy District, Telangana
State= M/s. Sri Tirumala Stone $and Metal Industry — VIOLATION - Environmental

Clearance - reg.

Ref: 1. EC Proposai No. SIA/TG/MIN/419393/2023.
2. 237" SEAC MOM dt. 09.06.2023.

3. 232" SEJAA MOM dt. 28.07.2023
4. Acknowledgement copy of submission of BG and DD on 05.09.2023 to o

With reference to the above, oral instructions by JCEE, EC section, we herewith resubmitting

the revised Demand Draft for penalty amount. :
» Demand Draft of Rs. 3,05,800/- for penalty amount vide DD No. 015319 dt. 26.09.2023
e receipt of the same.

drawn on HDFC Bank.
We request you to kindly process our application and acknowledge th

Thank you,

Yours Sincerely,

for M/s. Sri Tirumala Stone Sand Adetsi i dustry

s

Smt. B. Prabhavathi

Propreitor
Enclosure: Revised original Demand Draft
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AN SRETHIRUNMALA STONE SAND METAL INDUSTRY

To.

MEMBER SECRETARY,
TELANGANA STATE POLLUTION CONTROL BOARD,

PARYAVARAN BHAWAN, A-3, INDUSTRIAL ESTATE,
SANATH NAGAR, HYDERABAD-500 018

TELANGANA.
BANK GUARANTEE No. 8627IPEBG230035
1SSUED ON BEHALF OF M/s. SRI TIRUMLA STONE SAND METAL
f ’ INDUSTRY

Sy No.268,Chinnaraviryala(V),Abdullapurmet(M).
Ranga Reddy District.

Amount of Guarantee Rs.2,52,000

(juarantee Date 27-07-2023

Guarantee Expiry Date 26-07-2026
26-07-2027

Guarantee Claim Expiry Date
@ Tw 3ie Fir

For AN K‘OFIWA

r_[m n'm‘r- uuef Manager

STl 2T, TR,

Malakpat Br, Hyderabad,
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13,G3. No:86271P1:180230035
Issue Date: 27-07-2023
Valid up to: 26-07-2026

Whereas, under the Member Sceretary, Telangani State Pollution Control Board (hercinafter
referred to as 1t Party) for an amount nol exceeding 18.2,52,000/- (Rupees Two Lakhs Fifty
Twa Thousand only) has agreed to neeepl o bank goarantee only at the request of A. M/s.
SRETIRUMLA STONE SAND METAL INDUSTRY (hereinafter referred to as 2nd Party).
We. Bank of Indin a body corporate constituted under the Banking Companies(Acquisitions
& Transter of Undertakings) Act, 1970 having its I1ead office at Star House, Plot No.C-, G-

i 400 051 and having branches all over

BMlock, Bandra Kurla Complex, Bandra(liast), Mumba
India. and one of its Branches designated as Malakpet Branch sitvated at Door No. 16-2-

677/282/1 Judges Colony, Malakpet, 11 yderabad-500 036 (hercin after called “The Bank™) has

agreed to give such guaranice.

to the condition that the liability of the Bank under this
(Rupees Two Lakhs Fifty Two
26-07-2026 (3 Years from
d cannot be revoked during
d on the bank
of the Bank

The Guarantee is issued subject
Guarantee is limited to a maximum of Rs.2,52,000/-

Thousand only) and the guarantee shall remain in full force up to
the date of issuance of Guarantce) from the date of its execution an
its currency otherwise that by written demand or claim under this guarantee serve
or on or before claim expiry date i.e., 26-07-2027 from the date of execution

Guarantee.

SUBJECT TO AS AFORESAID

That, the total budgetary provision with respect to remediation plan and Natural & Community
Resource Augmentation plan is Rs.2,52,000/- (Rupees Two Lakhs Fifty Two Thousand

only).

That, Remediation plan and Natural & Community Resource Augmentation plan shall be
implemented in 3 ycars from the date of issuc of Environment Clearance by MoEF&CC

whereas bank guarantce shall be for 3 years.
That, the Bank guarantee shall be released afier recommendations of the Regulatory Authority

Whereas, the 1st party shall released Bank Guarantee after successful implementation of the
Remediation plan and Natural & Community Resource Augmentation Plan by the 2nd party
u.nd whcrcns:, we, Bank of India at Malakpet Branch, do hereby undertake to pa'\' the Tclanga;u;
State Pollution Control Board, an amount not exceeding Rs.2,52,000/- (Rupées Two Lakhs
Fifty Two Thousand only) as and when demande ithi
’ anded by the Ist party witl > clilen Expiry
date of the Bank Guarantee, party within the claim expiry
Pd @ 3ifw 2Ry
For BANK OH{

SHE Chiel Manager
ITETHIE 2man, e,
Malakpat Br, Hyderabad.
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1.0, No:86271PEI8G230035
Issne Date: 27-07-2023
Valid up to: 26-07-2026

Notwithstanding anything contuined hereln:

1. Our liability wnder this Bunk Cuarantee il not exceed R8.2,52,000/- (Rupees Two
Lakhs Filly Two “Thowsand only).

2. This Bank Guarantee shall be valid upto 26-07-2026 (Kxpiry Date =3 years from the date

ol issuance,
ny part thereol under® this I5ank Guaranice

rved on the Bank on or before 26-07-2027
nk Guaranice).

3. We are liable to pay the guaranteed amount or a
only and only il written cluin or demand is se
(Claim Period - One Year from the date of expiry of the B3

4. Thereafier the Bank shatl stand discharged from all its liability under this guarantee and all
your rights under this guarantee shall stand extinguished, irrespective of the fact whether

the guarantee in original is returned back to us or nol.

th our controlling affice. The beneficiary in their

The confirmation of this guarantee is available wi
flice at the following address .

own interest should oblain such confirmation from (he coatrolling o

ADDRESS OF THE CONTROLLING OFFICE:
The Zonal Manager,

Bank of India, Telangana Zone,

PT1 Building.2" Noor, A C guards,
Hyderabad-500004

Dated at Hyderabad
27" July 2023

et Uw 3iiw ghoar
For BANK OF,INDIA

Date: 27-07-2023.

Place: Hyderabad. ‘
[T WALrd Chief Manager

IETHUE 2ATEN, GeAls.

Malakpel Br, Hyderabad.
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BEFORE THE NATIONAL GREEN
TRIBUNAL (SZ) BENCH
AT CHENNAI

0.A.No. 09 of 2022 (S2)

ADDITIONAL COUNTER AFFIDAVIT
FILED BY 11™ RESPONDENT
DATED 11.12.2025

M/s.

G STANLY HEBZON SINGH (3087/2009)
G VIGNESH (5568/2021)

V ANANTHA KRISHNAN (1031/2024)

Counsel For The 11" Respondent
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